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MR. SPEAKER : The motion be-
fore the House is the recommendation
of the Rajya Sabha.

SHRI P. RAMAMURTHI : That is
not the only motion. He has added
the names also. Let him bring a
fresh motion with the list of names

MR. SPEAKER : If you are taking
objection on technical grounds, it can
come up tomorrow. I thought it was
waste of the time of the House and
we can as well approve it today. But
if you want, it can be taken up to-
MOITow.

SHRI DATTRAYA KUNTE (Ko-
laba) : It is not a question of our
wanting it. The Rules of Procedure of
the House require it.

SHRI M. YUNUS SALEEM : If
you consider the wording of the
motion, the position will be clarified.

SHRI P. K. DEO (Kalahandi) : It
is a bad precedent that some hon.
member who has been already elected
should be removed on some ground.

MR. SPEAKER : The hon. mini-
ster may bring it tomorrow.

SHRI M. YUNUS SALEEM : If
that is your ruling, I will do it. But
it is not necessary at all, if you consider
the wording of the motion.

MR. SPEAKER : Hon. members
are!not happy that the name of an
hon. member, who has been elected
to the committee, should be changed.
It might have been a mistake. May
be you wanted to elect somebody else.
But that name is existing and he has

-been elected. It it so urgent or
important in national interest to re-
move his name and bring in another
name? Absolutely not.

12.38 hrs.

STATUTORY RESOLUTION RE:

CONTINUING OF PRESIDENT'S

PROCLAMATION IN RESPECT OF
WEST BENGAL—Contd.

MR. SPEAKER : The House will
now resume further discussion on the
esolution regarding West Bengal.
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hours 50 minutes remain. Mr. Shukla
may continue.

12.38} hrs.
(MR. DEPUTY-SPEAKER in the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Sir, I had moved this resolution yester-
day and given a general picture re-
garding the law and order situation
and labour situation and other matters
which concern West Bengal. There is
only one additional point which I
wish to make today. That is regarding
the food situation and essential sup-
plies in West Bengal. The House
will remember that during the last 2
years, several times the question was
raised in the House regarding food
supplies in West Bengal. It was also
urged that the Central Government
was unsympathetic to the UF Govern-
ment that they were not doing their
best to give the necessary food sup-
plies to West Bengal, that the West
Bengal Government was not able to
supply the necessary amount of ra-
tions to the people and the system of
statutory rationing was not func-
tioning well.

Sir, without making any comment”
on that I would like to give some
figures to the House which will make
this matter abundantly clear as to
how this situation was there and how
the situation could improve after the
imposition of President’s Rule in
West Bengal. The main matter was
regarding the internal procurement in
the State of West Bengal itself. As
against 626000 tonnes of rice which
was procured in the earlier period
there was only 103,000 tonnes of rice
which was procured in the corres-
ponding period between 22nd Febru-
ary to 4th July this year. This is the
difference which explains why there
was difficulty in the supply of food-
grains to the people of West Bengal.

How was this difficulty solved 7
This difficulty was not solved by rushing
additional supply or doing any such

ing. It was all done by internal
arrangements, intensifying the
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internal procurement and efficiently
organising the procurement drive.
After that :lso, when the Presi-
dent’s Rule was imposed, we tried to
regulate the statutory rationing and
extend it to various other areas to
cover more and more people. Whereas
earlier only 86 lakh people were cov-
ered under rationing and 122 lakh
people were covered under the scheme
of modified rationing, after the Presi-
dent’s Rule was imposed we extended
this scheme of modified rationing to
236 lakh people by end of June this
year. Apart from extending it to so
many more people in West Bengal
we succeeded in increasing the scale
of statutory rationing. Whereas 1.75
kilograms per adult per week was
being supplied earlier which consisted
of 500 grams of rice and 1250 grams
of wheat, under the President’s Rule
we have increased it to 2 kilograms and
we have also increased the scale of rice
in this quota from 500 grams to 750
grams. | wanted to mention these
things only to show that the effect of
President’s Rule in West Bengal has
been beneficial and we have tried to
bring the administration to its effi-
cient level at which it should have
functioned, and also to repudiate the
charges which were earlier made
that the Centre was not keen or was
not helping the United Front Govern-
ment which was functioning there.
From the figures I have given it would
be clear that the difference which was
made in the internal procurement
plus many other things which was
done to facilitate proper movement
of foodgrains and proper movement
of foodgrains in inter-State areas have
made it possible to achieve these
results.

Apart from this the prices of food-
grains in West Bengal have also de-
clined after the President’s Rule was
enforced there. Not only the prices
of foodgrains but various other essen-
tial commoditics have registered a
decline in prices.

SHRI GANESH GHOSH (Cal-
cutta South) : Name some of them.

SHRI VIDYA CHARAN SHU-
KLA : All varieties of pulses, coarse
grains like barly, jowar, bajra, Maize
etc., most varieties of spices, mustard
oil and groundnut oil which are all very
important articles of mass consum-

ption. These articles have shown
a sharp fall in pri g the Presi-
dent’s Rule. I would like hon.

Members to remember that this was
nt.h(:,nt achieved by any undue help from

SHRI JYOTIRMOY BASU (Dia-
mond Harbour ): Sir, he is misleading
the House.

. MR. DEPUTY-SPEAKER : When
you get your opportunity you can
contradict him.

" EHRJTh‘;lDYA CHARAN SHU-

H only point I was trying
to make here was that these results
have been achieved by only gearing
up the machinery to the proper level
of efficiency and impartial working
for the benefit of the people. I would
only say this to the hon. Members :
when they deal with this matter, let
them forget politics. I am not trying
to make out that the United Front
Government has not done anything.
I am only saying that the President’s
Rule which we have been conducting
there has benefited the people. If
Shri Basu has any misappr ion
in his mind that I am not impartial,
my facts will justify the position.
By saying all this about President's
Rule it is not my intention to justify
President’s Rule. I am not even
pleading for extension of Presidents’s

Rule. It must come to an end as
quickly as possible. That I have
already said.

SHRI JYOTIRMOY BASU : You
are trying to paint a very rosy picture.

SHRI VIDYA CHARAN SHU-
KLA : 1 have almost finished. The
facts that 1 have mentioned may be
uncomfortable to some hon. Mem-
bers; notwithstanding that, these are
facts which must be reckoned with.
1 have given these facts so that hon.
Members, when they debate the
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extension of President’s Rule for the
next six months, they may be able to
see what we have been able to do in the
last six months and then give their
dispassionate thinking and opinion
on this . Looking to the work
that we havé done and looking to
the fact that the elections could not
‘be held within these six months and
we have been forced to extend this
rule by six months more, looking
to these facts, 1 hope the hon. House
will give its consent to the motion
which I have the honour to move.

SHRI SAMAR GUHA (Contai) :
You have not mentioned a single
word of sympathy to more than one-
third of the people of West Bengal
who have suffered on account of the
serious floods.

SHRI VIDYA CHARAN SHUKLA:
You are the defaulter. 1 mentioned
this in the earlier part of my speech
when you were not present here.

MR. DEPUTY-SPEAKER : Yes-
terday some amendments were moved.
Since it was taken up rather late,
some hon. Members could not move
their amendments. If they so desire,
they can move their - amendments
now.

SHRI S. M. BANERIJEE (Kanpur) :
1 beg to move :

That in the Resolution—
for “six months” substitute “‘three
months” (1)

SHRIMATI I[LA PALCHOUDH-
URI (Krishnagar) : I beg to move :

That in the Resolution,—
after “for" insert “at least™ (5)

MR. DEPUTY-SPEAKER : Shri
Deven Sen is not here. But his
amendment is also the same. Now.
the Resolution and the amendments
are before the House.

DR. RANEN SEN: (Barasat):
Mr. Deputy-Speaker, I stand to oppose
the Resolution moved by Shri Shukla
and support the amendment moved
by my hon. friend, Shri S. M. Banerjee.

“
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There is an adage in Bengali that a
milkman always praises his own’
milk. What Shri Shukla has  now
said goes to prove that Bengali adage.
With due respect to the President of
the Indian Union 1 would say that
President’s Rule means rule by the
bureaucracy on the advice of the
Centre. We know what is meant
by bureaucratic rule. I do not say
that all the officerd or officials are
bad but the system is such that bureau-
cracy can never be a substitute for
popular rule. It is a fact that there
1S no responsible government in West
Bengal for the last few months.

Yesterday Shri Shukla was saying
something about the achievements of
President’s Rule in West Bengal. |
need not go into the details of that
sordid story. How the popularly
elected United Front Government was
throttled at the behest of the vested
interests all over India who raised a
hue and cry against the United Front
Government in West Bengal. [ need
not go into the details of how a mino-
rity ministry was intalled in office
on the advice of the Central Govern-
ment. I also do not want to go into
the details of how the Congress
got into the shoes of Ministers and

* started ruling West Bengal and how

that United Front Government of the
Congress and the defectors was thrown
out by the people’s movement. |
need not go into all that.

My aiyle point is this. The ex-
tension President’s Rule for six
months under article 356 of the Con-
stitution smacks of really sinister
design on the part of the Government
of India. In the Constitution it is
no doubt stated that prolongation of
President’s Rule may be up to six
months; but that does not mean
that prolongation cannot be for less
than six months. By our amend-
ments we are only saying that the peo-
ple of West Bengal want responsible
government. Let the Congress come
to power by the mid-term elcctions;
we do not mind. But let there be
fair and proper eclections. Why pro-
long it for six months? We appre-
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hend that this design on the part of
the Central Government is not very

good

The hon. Minister has waxed elo-
quent on the achievements of Pre-
sident’s Rule. Because the time at
my disposal is very limited, 1 will
speak only on three points. The
first point is about industrial 1elations.
He wanted to show yesterday that all
is well in the empire of West Bengal

SHRI JYOTIRMOY BASU : Co-
lony.

DR. RANEN SEN : On the 25th
of July 1968 Shri Indrajit Gupta and
myself asked a question to know the
actual position of the industrial re-
lations in West Bengal. Our question
was what Mr. Hathi has done after
going to West Bengal. Shri Hathi
n his reply stated :

“A committee has been formed
by the Government of West Bengal
which started functioning from
1-6-68. Effort is being made by
the conciliation officers of the State
Government for re-opening the
closed factories.”

How many closed factories have been
re-opened? Only ten. The total
number of workers employed in these
ten factories will not be more than 1,000
1 know this personally because most
of these factories are sitvated in the
area from which 1 was elected to the
West Bengal Assembly for the last
ten years. So. | have personal know-
ledge of this.

Secondly, what has happened to
the dispute in the jute industry. Let
me read the relevant portion :

“The recent session of the In-
dustrial Committee on Jute held
in Delhi on July 10th and 19th
found the Labour Minister. MrJ. L.
Hathi, in agreement with the wor-
kers’ representative to the effect
that the Indian Jute Mill Owners'
Association was normally bound
to honour the Minister's request
made last October that the industry
should have introduced quarterly

instead of half-yearly revision of
D.A. at least with effect from

1-1-68."

The employers’ association has flatly
refused to listen to the Union Minis-
ter’s advice. This is how things are
proceeding in West Bengal.

I will cite a few more instances.
Let me take the Jessop Works. There
is a very big public undertaking where
all the unions, including the INTUC,
have written to the Works Director
saying : you are violating all the
agreements, you are refusing to come
to terms with the unions when the
unions are making a certain demand.
Yet, neither the management nor the
West Bengal Government is in a mood
to listen to the demands of the unions.

Then, there are other instances
also. In the colliery, we find that the
same old colliery-owners” goondaraj
continues. Here 15 a letter addressed
to the Minister by the colliery unions
where they allege that the i
owners are threatening that the to&
leaders of the colliery mazdoor sabi
will be murdered. This is an open
threat that they are giving. May 1
know what the West Bengal Govern-
ment is doing about it 7 What is
the Central Government, the Union
Home Ministry, doing about it?
Actually, the people are being assaulted
there.

There was a lock-out in the Stan-
dard Wagon Co., Burnpur, Asansol and
there was an agreement that an arbi-
trator, commonly agreed person, will
give the verdict and that the employers
and the employees will accept the
verdict. The verdict mainly  went
against the workers but thev accepted
it. The union accepted it. But a
little part of the award was that a
certain number of workers have to be
taken back in the factory. What
happened to that 7 Despite the award
given by the arbitrator, a commoanly
agreed person. Mr. Chatterji, the
Company still refuses to give employ-
ment to 400 and odd workers. This
case has been represented to the West
Bengal Government and to Mr. Hathi
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personally by m:o, and nobody utters
a word because the big business is
involved here.

Now, I give another example. In
the Indian Oil Corporation, there was
a little disturbance, according to the
management. But it was a storm
over a tea cup and 10 office-beaters
of the union of that public under-
taking organisation were dismissed.
The whole thing is accumulating.
The workers are not going to acoept
the situation lying down, whether it
is the President’s Rule or anybody
else’s rule.

Already, there are indications. The
engineering workers, the jute workers
and the textile workers, all over
Bengal, went on protest strike. Mr.
Vidya Charan Shukla thinks that all
is well there. He was waxing elo-
quent of the law and order position
there. 1 was wondering who has
briefed him. Does he know that,
according to West Bengal Govern-
ment report, the number of crimes in
West Bengal has increased as com-
pared to last year when the much mali-
gned United Front Government was
ruling there? Does he know that?
ls he aware that in broad daylight, in
one of the busiest - streets in Calcutta
and near the police station, just 2 to
3 minutes walk from there, a mail
van was looted inside the premises
of the Park Street post-office and
Rs. 4 lakhs were taken away? Itisa
standing shame to them. The police
is mot able to find out and bring the
people to book.. It is the police
department which is being praised!
Is it known to the Home Ministry
here that the people who are supposed
to protect the lives and the property
of the public, the border security forces,
guarding - our borders, at Bagdah,
Bongaon sub-division, in open day-
light, molested a woman? My hon.
friend, Mr. Indrajit Gupta, brought
it before the House. 1 had been there
very recently and 1 was astounded to
hear that the border security forces
men molested a woman and, when
the people protested, a constable ‘and
his. other associates came and started
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shooting as a result of which 3 persons
were killed. When 1 went there,
the people were under apprehension.
About 6 or 7 persons have been
kept under arrest. The Govern-
ment is not properly conducting
the case. I want to know what is
happening to that case. It would
have been better if our Minister would
have been 1 little moderate. . ..

MR. DEPUTY-SPEAKER : Please
conclude now.

DR. RANEN SEN : Just a minute.

There is another thing about the
flood situation there and the comse-
quent misery to the people. That
cuts across all political affiliations.
Only today we learn that the West
Bengal Government want Rs. 14
crores for flood relief. They should
have demanded more. Anyway, this
is the amount that they have deman-
ded. But, uptill now, only Rs. 1
crore has been given by the Central
Government. It is scandalous that
only Rs. | crore has been given. I
have been to certain areas. We put a
question in this Parliament about
this. About 30,000 acres of land
under the Police Stations of Gaighata,
Bongaon and Bagda of 24-Parghanas
have been inundated due to" floods.
According to the answer given by the
Minister here in this House, there is
no relief there. I went there; there is
no relief there—no gruel kitchen,
no cheap canteen.. ..

AN HON. MEMBER: We are
also hungry.

DR. RANEN SEN: It is not a mat-
ter of joke. 65 lakhs of people are
suffering. You should have a sense
of shame. On this account also,
the Central Government, the Home
Ministry, should be ashamed.

Finally, I would say that it is much
better that the mid-term elections are
held as soon as possible. People
want it; the majority of the parties
have agreed to it, and they are making
this demand. Therefore, instead of
extending the President’s Rule for six
months, let it be extended for three
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months and the mid-term elections be
held as soon as possible.

MR. DEPUTY-SPEAKER : The
House stands adjourned to meet again
at 2 P.M,

13. HRs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

STATUTORY RESOLUTION RE:
CONTINUANCE OF PRESIDENT'S
PROCLAMATION IN RESPECT OF
WEST BENGAL—contd.

MR. DEPUTY-SPEAKER : 1
would like to accommodate as many
representatives from West Bengal as
possible. So, hon. Members should
take only ten minutes each.

SHR1I KRISHNA KUMAR CHA-
TTERJI (Howrah) : 1 rise to support
the motion that has been moved by
Shri Vidya Charan Shukla. The mo-
tion is not only a well-timed one but
a realistic one. West Bengal needs
some breathing time to recover from
the terrible shocks of the misrule by
the UF Government which shook the
very foundation of West Bengal which
was left tottering and gasping, having
had to pass through the grim ordeal
of a nightmare of complete lawless-
ness for a number of months.

Industrial undertakings in that un-
fortunate State including even some
of the prominent ones were comple-
tely battered by gheraos and strikes
ushered in and encouraged by the
Labour Minister of the UF Govern-
ment. Educational institutions were
completely disorganised by students’
unrest which was whipped up by the
political parties running the Govern-
ment there and the whole éducational
field was in turmoil. It was in this

state of affairs that the UF Govern-
ment was functioning. Therefore, I
was surprised when Dr. Ranen Sen
tried to make us believe that there
should be a shorter period for the
extension of President’s rule. The
end of the President’s Rule can only
bring about an abnormal state of
affairs there.

Dr. Ranen Sen was also pointing
out the vast devastations that had
taken place and was pleading that the
Cemre was not magnanimous in
their tackling of the problems of
West Bengal, so far as flood devas-
tation is concermed. At the same
time he was pleading for a quick
election over there.

The hon. Minister had intelligently
anticipated this point and said that
the devastations and the wide damages
that have been caused by floods in
West Bengal might not leave the offi-
cials and also the people free there to
think of the clections in the near future.
It might not be possible for the elec-
tions to be run in November when
about a crore of people are suffering
from the effects of floods. Does not
my hon. friend know that quite a
large number of houses were demo-
lished and people were living the
lives of beggars and they have to be
rehabilitated? So, West Bengal has
to recover still from the devastations
of floods. Therefore, President’s Rule
will have to be continued for some
more time to restore normal con-
ditions.

I shall now give a few instances to
remind my hon. friend opposite that
he was really not indulging in truths
when he said that everything was
normal under the UF Government.
The Chief Minister of the UF Govern-
ment was himself issuing statements
against a major constituent party of
the UF Government and was telling
the public that it would be unsafe to
leave West Bengal in the hands of
such a party which had been siding
with a foreign country and conspiring
against our country and its security.
I am stating from facts. It was the
statement . of the Chief Minister
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himself, but that Chief Minister was
abused and assaulted in the secretariat
by the employees instigated by the
Deputy Chief Minister. This was the
state of affairs prevailing there. The
Land and Revenue Minister, Shri Hari
Krishna Kumar went round the dis-
tricts preaching lawlessness. The re-
sult was the growth of Naxalbari by
a group of people who had not
aitached any sanctity for private
property to be maintained. That
brought 2bout the lawlessness in
those areas; about 19 miles of the
area which was practically the con-
necting link between Assam and
North Bengal was disrupted, and it
was apprehended even at that time
that quite a large number of arms
weie coming in from foreign coun-
tries. In  that state of affairs,
a veteran Congressman, the old Dr,
P. C. Ghosh who was unfortunately
taking part as an  Independent in
the UF Government came out boldly
with a statement.

He said it was time for West Bengal
to be saved from the dangers inherent
in such a position. Standing here
today, I say that as a patriot he tried
to save West Bengal from the clut-
ches of conspirators who were about
to hand over the State to foreign
powers. It was not possible for the
West Bengal people to tolerate such
a position for long. That was why
a Government was ushered in. It
was a majority government because
the majority of the Assembly members
supported it, and that Government
worked for the best interests of West
Bengal and its people. But after
some time intrigues and conspiracies
were hatched by these political parties
and it was impossible for that old
veteran to carrv on his mission to
save West Bengal at least for some
time. T say it was a betrayal of the
trust reposed in them by some of the
defectors who defected from the party
that brought about this stituation.
Even then, at that critical moment,
the Governor acted wisely and re-
commended President’s Rule. West
Bengal today is leading a normal- life,
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Women and children can move about
without consternation and panic which
were the order of the day during the
regime of the UF Government. |
think President’s rule should be allow-
ed to function for some time because
it was not possible for the Governor
who had taken charge of the Govern-
ment to tackle the problems of the
State on a long-term basis unless
assured of some time to do so. If
an election is to take place soon, it
is inevitable that certain problems
which could only be tackled on a
long-term basis could not be so tac-
kled and that would create difficulties.
If the Governor were to hand over
the government after the elections
announced for November, it would
not be possible for him to lay down
firm polictes for the governance of
the State.

The problems to be tackled are there
staring the State. Take the question
of unemployment. Ewven now 79
factories are not working. During
its regime, the UF Government and
its Labour Minister encouraged strikes
and gheraos, as | have already said.
The result was that several units had
to close. Martin and Burn, a big
company, was afflicted by a strike anc
the result is that about a thousand
workers have lost their job. They
could not be rehabilitated. There is
a threat of a strike in Guest, Keen and
Williams which will add to the un-
employment and instability already
prevailing.

It is only natural that there should be
a feeling of doubt if it would be pos-
sible to undertake a mid-term election
in November—as the hon. Minister
seems to feel—because even today
several lakhs of acres of land are
under water and people are still won-
dering whether they will have to starve
or will be able to lead a normal life
freed from this devastating position
by honest labour. It is not possible
under such circumstances to antici-
pate that in November elections, can
be held. T am told the Election Com-
mission is to undertake a long tour
of the State in September to find out
if elections could be possibly held in
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November. [ am quite sure he will
find out that it will not be possible to
hold elections in November in view of
the circumstances | have stated.

Therefore, 1 would have liked if the
hon. Minister had come forward with
a motion to continue President’s Rule
for one year. Then there would have
been some stability assured. What
West Bengal needs today is stability
and a normal life which was comple-
tely disrupted by a Government which
did not believe in democracy or even
in national progress.

Therefore, it is essential that this
motion should be accepted not only
by this section of the House but by
the entire House so as to give West
Bengal some respite, some stablity,
so that West Bengal can tackle the
problems created by flood devas-
tation which has caused damage to
the State of Rs. 54 crores.

In this connection, i will mention
one point and conclude. West Bengal
demands that the Central Government

' should come forward with money
to save the State. Only a crore of
rupees which has been given is quite
inadequate and | would like at least
Rs. 15—20 crores to be given to the
State immediately. Otherwise, there
will be ruination and devaslation
affecting thousands of people. Thou-
sands have lost their avocation, thou-
sands have lost their homes; unless
the Centre comes forward in a magni-
ficent way to tackle this situation,
Bengal will be ruined.

With these words, 1 would appeal
to my friends opposite to allow West
Bengal to remain in normalcy for
some time so that some stable govern-
ment is established and run by the
President for some time more so that
when the general elections come, they
can be held in a peaceful atmosphere

.and the people can decide the question
peacefully and democratically. .

SHRI HUMAYUN KABIR (Basir-
hat) : I rise to oppose both the amend-
ments, one moved by Shrimati lla
Palchoudhuri and the other by Dr.

Ranen Sen. 1 oppose the amendment
moved by Shrimati Ila Palchoudhuri
who wants an extension of Presi-
dent’s rule beyond six months by
inserting the word ‘at least’ for the
simple reason that President’s rule
should be as brief as possible.

MR. DEPUTY-SPEAKER : Also
under the Constitution there is no
provision for extension for one year.

SHRI HUMAYUN KABIR : She
has moved an amendment to that
effect. 1 oppose it on the ground
that even though democracy has many
faults and defects, in Churchill’s words,
though it is the worst form of govern-
ment, it is still better than any other
form of government mankind has
found ull now. I would go so far as to
say that even if the elections returned
to power the communist junta which
goes under the name of United Front,
of which I do not think there is the
least possibility—l] do not think that
the communist junta can win more
than 90 seats in a House of 280 and
if they can reach three figures, they will
be extremely fortunate indeed—I would
go so far as to say that if as a result
of the elections, they come to power,
1 would prefer even that to the conti-
nuance of President’s Rule (Interrup-
tion). So far as Shri Jyotirmoy Basu
is concerned, he will meet his fate
when the elections come in 1972—
I have no doubt about that.

I oppose the other two amendments
moved by Dr. Ranen Sen and another
of his friends on the ground that
they are totally unrealistic. Any sug-
gestion that the elections should be
held in November is, to my mind,
an act of cr minal indifference to hu-
man misery. According to the gov-
ernment report itself, 14 out of the
18 districts of the State including
Calcutta have been seriously affected
by floods. A vast area is submerged
and the entire effort of Government
should be directed towards relief and
rehabilitation of the people.

There is a general election coming.
I do not know why even the Minister
of State used the term ‘mid-term
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election’ because that term is unknown
in parliamentary parlance. When this
general election has been concluded,
the House will continue for five years,
should the Government of the day
so desire. Therefore, it is not a
mid-term election. This election will
need a large number of officers and
will involve a great deal of expen-
diture, and in the existing circum-
stances in Bengal, it is simply impos-
sible to think of holding this election
in November. If 14 districts out of
18 are submerged, if literally lakhs
of acres of land have been inundated
and millions of people affected, the
entire resources of Government should
be directed towards relief and rehabi-
litation.

I have seen a report that in order
to meet the charge that about 60—70
Assembly constituencies will be sub-
merged and people will not be able
to exercise their franchise, the Elec-
tion Commission might think of set-
ting up polling booths every half a
mile. T was recently touring the dis-
trict of Murshidabad and some villa-
gers came and told me that it is very
easy to talk of setting up a booth
every half a mile, but they would chal-
lenge anyone including the Chief Elec-
tion Commissioner to walk 100 yards
in the mud and slime which have
covered the countryside.

There is not enough water for
movement by boat. The land is al-
most dry. On the other hand, the
earth is not firm enough for any kind
of vehicle, including a bullock cart
to move. When you try to walk,
as | have tried to walk in these areas,
at every step your feet go down 6 to
9 inches in the slime. You have to
take that into consideration. The
villagers say that any officer of the
Central or the State Government may
come to the rural areas during this
period. If they try to walk with their
chappals or shoes, very soon their
a}a_ous will find a decent burial in the
slime

Apart from this general difficulty,
the waterlogged land will interfere
with the movement of women voters.
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Any elections in the month of November
will practically disenfranchise all the
women voters of the rural areas.
I am sure that it cannot be the in-
tention of Parliament. Surely, it can-
not be the intention of the Chief
Election Commissioner to deprive the
women voters of their right to vote.
In a letter which Prof. Ranga and
Shri Vajpayee and [ had addressed
to the Chief Election Commisssioner
we had pointed out that we appreciate
his courtesy in consulting the different
political parties about fixing a date
for the elections. This is only a cour-
tesy whereas it is his duty and his
obligation under the Constitution to
ensure that the electorate has an
opportunity of exercising its vote
freely and without any hindrance and
in the most favourable circumstances.
These are the facts : the fact of in-
undation and the necessity of diverting
the entire attention of the Govern-
ment to relief and rehabilitation and
not towards conducting of elections.
Then, there are the costs involved.
Suppose the suggestion of the Chiel
Election Commissioner is carried out
and there is a polling booth every
half a mile. As far as I recollect. each
election booth costs something like
Rs. 5.000, when you think of the TA.
DA and other expenses. The total
cost, if my memory does not fail me.
came to something like Rs. 2 crores at
a time when there were booths every
two miles. If you are going to have
booths every half a mile or a quarter
mile, these expenses will be quadru-
pled and we shall be required to pay
Rs. 8 crores in place of Rs. 2 crores,
simply to satisfy the whim of a few
political parties who may look at
this question from the point of view
of their party interests. They are
surely not thinking of the interest of
West Bengal, if they demand that
;:::lions should be held in Novem-

As 1 said, I oppose the amend-
ment of Mrs. Ila Palchoudhuri be-
cause President’s rule should not be
continued a day longer than necessary.
I oppose the amendment of Dr. Ranen
Sen because the circumstances
demand that the elections should be
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held in February, not in November
if the electorate is to exercise its votes
freely, without hindrance.

I come back to the question of
relief because this is the most urgent
problem in Bengal today. I do not
deny that the present Government
has made an effort to cope with the
rituation as best as it can. But very
much more remains to be done. 1

have been told by very respansible.

persons in authority in the State that
all the districts have not been treated
on an equal basis, 1 was looking
at the figures supplied by the Govern-
ment of West Bengal The area in-
undated in 24 Parganas is almost the
same as the area inundated in Midna-
pore. Large areas were also inun-
dated in Nadia and Murshidabad.
So far as Hooghly is concerned, |
repeat what | said yesterday, that the
inundation there is largely due to
the activities of the Government itself.
The Damodar Valley Corporation did
not build eight dams which had been
recommended in the original plan
but built only four dams. Furthe
the programme of afforestation at
the headwaters which is absolutely
necessary to prevemt erosion has not
been carried out and a tremendous
amount of silt is flowing down the
river. There is the danger of the
various dams and reservoirs being
very soon filled up with the result
that the water will flow over. 1
quite realise that the water has to be
let out because unless the water is
let out, there may be a burst of the
dam and the rush of water will destroy
and effect a far greater devastation
than the devastation which has been
caused by letting out the water gra-
dually. Nevertheless the people of
Khanakul have a right to complain
and ask why they should be subjected
to these grievances year by year only
because the Government have not
carried out their duties properly.
Therefore, during this .period, care
should be taken to see that steps
are taken to regulate the flow of
water.

"MR. DEPUTY-SPEAKER :
hon. Member's time is up.

The

SHRI HUMAYUN KABIR : Just
two minutes. One final word before
I conclude because i have not much
more time. There is another reason,
which again owes directly to Governe
ment failure, why these floods have be-
come a perennial feature of large areas
in West Bengal. When the zamindaris
were abolished, —it was a step in the
right direction and there is no doubt
about it—the Government did not
take the necessary measures to look
after the river beds and the canals
and the channels which it had been
an obligation of the zamindars to
preserve in the old regime. The result
1s that during the last 16 to 17 years,
these canals have been allowed to
be silted up. In many cases, the
connecting links are not properly
maintained. The sluice gates are com-
pletely in disorder. 1 will give only
one example. It is the Bil Balli
area in the Basirhat sub-division, in
police station Swarupnagar. It is an
area which could be a mine of gold.
which could produce enough rice and
paddy for the whole district of 24-
Parganas, and yet 24-Parganas is per-
petually a deficit district because this
area is perpetually inundated. Another
new complication has arisen, because
Pakistan has built a dam on the other
side. which prevents the free flow of
water. The water cannot flow into
certain rivers in Pakistan as was the
case before the partition of the country,
with the result that about 100.000
bighas of land which are capable of
producing a very rich harvest of padd:
have become permanently inundated.
and the Government have not tak n
necessary steps in the matter. :

Before 1 conclude, | would again
like to say that since the entire effort
of the Government in the coming
three or four months should be con-
centrated on relief and rehabilitation,
in removing the misery of the people,
and the administration should not
divert its attention to consider any
other matter, it would be an act of
criminal negligence of human misery,
it would be an act of indifference and
cruelty, if elections are held in Nov-
ember, as that would compel the
Government to depute officers, to
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divert its attention and in this way
interfere with the proper adminis-
tration of the State at the present
fime.

MR. DEPUTY-SPEAKER :
Bimalkanti Ghosh.

sft o W (HETgT) ¢ STEE
weEm, WO sEEar #O§W R

Shri

1
i
:
i

MR. DEPUTY-SPEAKER : Therc
are two Ministers sitting here.

AN HON. MEMBER : At least
the Minister of State must be here.

MR. DEPUTY-SPEAKER : 1 shall
convey your request to them.

SHRI SAMAR GUHA : | submit
that Bengal at the present moment is
facing a natural calamity of an un-
precedented dimension, subjecting the

‘10 a massive misery and mis-
fortune. Thesc people sitting over
there, who are they and what do
they know Dfﬂttlsprobml;n I-Low can

to this , how can
m rtaqi,:llflc this problem and how
can they assess this problem ? 1
submit to you that a Cabinet Minister
must be presept here to liston to this
debate. We will not allow this Gov-
ernment to make of a farce the whole
misery and misfortune of the people of
Bengal. It is a great misery and mis-
fortune, and these people will make a
mockery of this debate. A great natural
calamity has oveitaken the people
of the whole of West Bengal; that is
their fatg; and the Cabinet Minister
is not here.

MR. DEPUTY-SPEAKER : As |l
said, whatever has been said on the
floor of the House will be commmuni-
cated to the proper quarters and the
whole thing will be set right.
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SHRI SHEO NARAIN (Basti):
One Cabinet Minister must be here.

SHRI BIMALKANTI GHOSH
(Serampore) : Sir, | rise to support the
Resolution. On this occasion, [ would
like to draw the attention of the Gov-
ernment to the flood situation in
West . This is “the biggest
natural calamity in that State during
the recemt years.

During the course of the last two
months, West Bengal has been sub-
jected to heavy flood twice. Heavy
continuous rain during the later part
of June and early Julv badly affected

rtions of Bankura, Burdwan, Bir-

hum. Hooghly, Midnapore, Howrah,

24-Parganas, Murshidabad, WNadia,
Maldah, West Dinajpore, Jalpaiguri,
Cooch-Behar and low lying areas of
Calcutta and suburbs, thus affecting
nearly the whole of West Bengal.
Before flood water had receded fully.
heavy rains occurred once again in
carly August and brought about floods
of big magnitude in Midnapore,
Hooghly, Howrah, 24-Parganas, Mal-
dah and low lying areas of Calcutta
affecting once again mainly those
areas which were affected in July
flood; Midnapore and Hooghly being
the worst affected areas.

14.31 hrs.
[Sart R. D. BHANDARE in the Chair)

In Midnaporeall the sub-divisions have
been badly damaged affecting 27 police
stations. Almost all its rivers, rivu-
lets and canals are in spate. Culti-
vation of over eight lakh acres has
been almost totally lost and more
than 18 lakhs of people have been
affected.” Thousands of houses have
been destroyed or damaged. With the
recession of flood water, a large
number of thatched houses are crum-
bling. As yet, it has not been possible
to have a precise estimate of the da-
mage done.

In Hooghly, 12 police stations in-
cluding the whole of Arambagh sub-
division have been y affected.
An area of 300 square miles with a
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Eggnulation of more than 3 lakhs have
damaged. About 1.5 lakh acres
of crop land have been damaged.
More than 2000 houses have been
damaged or destroyed. )

In 24-Parganas, all the sub-divisions
have been partially damaged, affecting
about 15 police stations. Nearly 2
lakh acres of Aman land covering 18
per cent of Aman area, 8000 acres of
Aus, ie., about 12 per cent of Aus
area, 8000 acres of Jute, ie.. about
13 per cent of jute area have been
damaged. About 6000 houses have
been damaged.

In Howrah, 8 police stations in
both of its sub-divisions have been
affected. 20,000 acres of crop area
have been affected.

This is only a very modest and rough
picture of the heavy damages done.

With the recession of flood, the
task of immediate temporary relief
will be over and the stupendous task
of rehabilitation will have to be
taken up in right earnest particularly
along the following lines :

Every attempt must be made to
bring into cultivation—kharif and rabi
—as much as possible by supplying
seeds, saplings and pecuniary help
on a generous scale. Red-tapism
should be cut to the minimum.

People of rural areas are practically
without any work. Work is to be
found for them through test relief
etc. mainly in reparing the damages
caused by the flood.

Liberal
to those
destroyed
may have

assistance should be given
whose houses have been
or damaged, so that they
shelters once again soon.

Remission or postponement of rea-
lisation of all Government dues in-
cluding land revenue.

Special consideration should be
shown to the students of the affected
areas and sons and daughters of
affected people reading in educational
institutions elsewhere.

Draining out of water from water-
logged areas. All important drainage
schemes should be included in the
fourth plan.

These floods have once again brought
to the forefront the question of the
Farakka. The Bhagirathi is the only
drainage river of West Bengal, parti-
cularly southern part of West l;;l;gal.
Unless its carrying capacity is no-
menally increased, West Bengal will
always run the risk of heavy floods
nullifying all effects of big or small
irrigation projects. There is no other
radical solution. For that, it is neoes-
sary that Farakka plan should be
implemented in full within the shortest
possible time and should be treated as

a very great emergency.

With these words. | support the
Resolution.

SHRI SAMAR GUHA (Contai) :
Sir, 1 have already mentioned that
a massive misfortune in the form of an
unprecedented natural calamity has
overtaken the fate of Bengal. The
problem before the people of West
Bengal today is almost onerous. [t
is this : how the wealth, strength,
energy as also the attention of the
people of Bengal can be concentrated
to one task only. the task of serving
the suffering millions which number
more than one-third of the total
population of West Bengal today.

. But in this task before the people
of West Bengal just at the moment
there are two main hurdles. One
hurdle is the dangling prospect of an
election in next November. The other
hurdle is the uncertainty as regards
the financial commitment by the Cen-
tral Government. Today it is neces-
sary that all official and non-official
energies should be concentrated for
the relief and rehabilitation work in
the flooded areas which cover 14 out
of the 18 districts of West Bengal.
Might be, as the Election Commis-
sion has suggested, mechanically it
may be possible to organise the poll
machinery. But that is not the main
factor. The first fuctor is whether the
present situation will allow us to
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divert our attention to election activi-
ties. If now the political parties
approach the distressed people with
the niceties of - their election mani-
festo they will only invite a derisive
laughter from the homeless, hungry
millions in the flooded areas. For
that reason | would appeal to the
Election Commissioner not to look
at the aspect of whether it will be
feasible to set up the election machi-
nery in the waterlogged area but to
look at the problem from the huma-
nitarian aspect, from the nationalist
aspect whether just at the moment
it will be the task of the people of
West Bengal to concentrate, as [ said,
all their efforts to meet the relief and
rehabilitation requirements. of the peo-
ple in the flooded areas. With the
words, Sir, 1 will humbly appeal to
the Election Commissioner to go
straightway, without leaving even a
day, to West Bengal for a survey.
even for two or three days. and quickly
decide that elections should be de-
ferred to February next.

President’s Rule

Another aspect is, now the West
Bengal Ciovernment has neither the
capacity nor the resources to meet
the requirements of relief and rehabi-
litation work of the flood affected
areas. This Study Team set up by
the Planning Commission are visiting
and revisiting Bengal. Where are they
visiting ? They are seeing only the
peripheral and fringes of the flood
affected areas. They have not seen
the depth and dimension of the misery
and natural calamity of the flooded
area. | want to ask the Minister one
question. In the case of Gujarat, in
the case of Kerala, in the case.of
Assam, in the case of Rajasthan .or
in the case of Harvana, when there
were floods, did the Planning Com-
mission visit and re-visit those areas,
dilly-dally the thing and delay the
decision on having .a firm commit-
ment as regards the Central aid?
In the case of Koyna did they wait
for the Study Team to visit Koyma
and then sanction what amount of
relief and rehabilitation commitment
should be made by the Centre ?
{f that has.not. been the case. | could
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not understand why, when the West
Bengal misery has been as intensive
as that of Koyna—in fact, it was
extensive in devastation—their sense
of urgency and pity could not be
aroused. Therefore, 1 would say to
the Central Government this could
not wait for a day and that they should
act on the basis of the report submit:
ted by the West Bengal Govern-
ment. in which they have asked that
on an immediate and emergency basis
Rs. 14 crores should be sanctioned.
Would you believe when | say that up
till now they have made only a plan,

-after three months, for expenditure

on relief and rehabilitation, gratui-
tous relief of only Rs. 1.50 per head
and for a house building Rs. 3 per
head, which is nothing but a mockery?
Therefore, my first request is that the
Central Government should, right here
and now straightway firmly commit
that any expenditure that will be
necessary for meeting the require-
ments of relief and rehabilitation of
West Bengal would be made available
here and now. In this respect the
Congress, . the Communist and PSP
members from West Bengal are
united that the Central Government
should not delay making this firm
commitment even by a minute,

MR. CHAIRMAN : He has already
exhausted his six minutes.

SHRI SAMAR GUHA : 1 will con-
clude soon. Yesterday, the 1G of
Police, West Bengal has made a
sensational disclosure in which he
has told the press that Pakistan para-
militia, East Pakistan  Rifles and
Pakistan regular troops have made
a massive concentration of troops
on the strategic areas near West
Bengal in Dinajpur and Cooch-Behar
areas and some troops near the Tri-
pura border. Then I would like to
draw the attention of the government
to the fact that 15 days back a circular
was passed by the Communist Party
of China, signed by -Chou En-lai, and
sent to the border. troops in Tibet
where it has been mentioned that the
Chinaese forces in the Tibetan area
should be picked up for certain border
incidents. It has appeared in the
press. So, | want to know from the
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government the exact position and
what steps they propose to take to
meet any evontuality.

Then I would like to take another
subject and that is the judiciary.
A very ugly situation has been created
in the higher judiciary of Calcutta
and for the last three or four weeks a
complete deadlock has been created
in the Calcutta bar. The Court of
the Chief Justice is being boycotted
and satyagraha is being offered at the
court of the Chief Justice. It is a
strange situation. What is the reason?
In no State in India except West Bengal
there is this distinction  between
English bar and Indian bar. But in
West Bengal the barristers have their
association and the advocates have
another association. The advocates
are not allowed to become members
of the bar association of barristers.

MR. CHAIRMAN : That point
was discussed in'the House three or
four times

SHRI SAMAR GUHA : I have
been approached by the President
of the advocates association to place
their viewpoint in the matter. Their
grievances are, firstly, that the invi-
dious distinction between the barrister
and the advocate should be abolished.
Secondly, the bar council and the
advocates’ association should be
amalgamated into one. Now in the
matter of recruitment the barristers
are given not only preference in num-
ber but also in sendority. It is an
accepted convention that in the matter
of recruitment to the High Court

ity should be maintained between
rristers, advocates and the services.

SHRI HIMATSINGKA (Godda) :
That is being done.

SHRI SAMAR GUHA : That is
not being done. You do not know.
Now the barristers get 60, non-barri-
sters 10 and services 12. You do not
know anything. Then, why do you
disturb? Tt is a peculiar system.

SHRIDWAIPAYAN SEN (Katwa) :
All barristers are advocates, for your
information.

15—6 LSD/68

_SHRI SAMAR GUHA : Still, a
distinction is being maintained. The
advocates are not allowed to enter
a barrister’s chamber. I do not know
why he jumps up without knowing
the facts. 1 have no time. Other-
wise, I could have narrated many
instances.

Lastly, in the Calcutta High Court
there is one original side and another
appellate side. As a result of
the  solicitor~cum-barrister on the
original side it involves a costly
process of justice in the Calcutta
High Court. That also should be
abolished. That is the demand of
the advocates.

One point about the DVC and 1
will finish. Last year there had been
floods in the month of September and
this year—I have accused and will
again accuse—due to the mishandling
of the reservoir in the DVC, there was
a serious flood which would not have
occurred in the area of Howrah
District and also part of the Hooghly
District. When only 45 per cent of
the reservoir in the DVC was filled,
1 lakh cusecs of water was discharged
and released which flooded three
districts.

60 per cent of the constructional
cost of the DVC has been borne by
West Bengal and all the maintenance
cost for flood control is borne by
West Bengal still, there is not a
single representative of the Government
of West Bengal in the DVC organi-

sation. Last year a representative
was sent to the DVC o tion
but he was turned out. If there had

been one representative from West
Bengal in the DVC organisation,
perhaps the calamity that has over-
taken the three districts would not
have occurred. Therefore I ask that
immediately a representative of West
Bengal in the DVC organisation should
be considered.

One last point. Calcutta is dying,
the capital of the socio-cultural move-
ment of India bearing the great heri-
tage of the freedom movement. These
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are not my words. This is written
in various papers from the different
countries of the world, that Calcutta
is dying. I have no time to develop
it, but Calcutta is dying. Our Prime
Minister tried to go to Calcutta during
the rainy season and she could not
travel by a car from Dum Dum to
Raj Bhavan; she was picked up in a
bus, and she had to pass through deep
water. Therefore T would say that
it is our national duty, our national
obligation, our national task and
the Centre should see that this city
having the great heritage does not
die an unnatural death.

SHRIMATI ILA PALCHOUDHU-
RI (Krishnagar) : Mr. Chairman, Sir,
1 certainly feel that West Bengal
meeds to have President’s rule for
some time to come to give it a brea-
ther from what it has gone through
under the UF Government. When
did President’s rule come? It came
in an atmosphere when democracy
was drowned, peace was disturbed,
law was banished, order blown up
and labour was unemployed. It was
in circumstances like these that Pre-
sident’s rule came to West Bengal
Now when you seek to extend it,
you have every support from me
certainly. In fact, T would say—
I have put in an amendment—that it
should be there at least for six months
and if necessary .it could be extended
if it was thought fit to do so.

‘We do want a popular government.
There is no question that we want

a popular government but the c¢ir-.

cumstances must be such that people
can exercise their franchise with some
kind of stability., When people are
inundated in water they cannot go
to cast their votes, nor can any party
go to them for their votes. West
Bengal is faced with inundation, the
like of which it has not faced for the
last 50 years. All efforts must surely
be to rescue those people who are
suffering.

Here 1 would like to bring to the
notice of the Ministers the demand of
the West Bengal Government for im-
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mediate relief works and for rehabili-
tation to a certain extent. Their
demand is Rs. 14 crores and I am
very sorry to say that up till now the
sanction has not been given. I am
sure, the work needs to go on much
faster and I hope it will be taken note
of, and sanctions given as quickly as
possible. The damage assessed is over
54 crores—the demand of the West
Bengal Government is 14 crores—
and only one crore has been actually
sanctioned so far! This must be
speeded up. . '

Then, T just want to say something
about one or two remarks made by
my hon. friends opposite. My hon.
friends opposite said that only ten
factories have been opened during
the President’s rule in West Bengal.
May I remind him that over 2000 facts
ories were closed during U.F. regime?
(SHRI TRIDIB KUMAR CHAU-
DHURI : They were not big factories.
They were small factories.) .Many
people were thrown out of employ-
ment. He does not mention that.
But he says that only 10 were opened,

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : 10 large ones.

SHRIMATI ILA PALCHOUDHU-
RI : Whether large or small, he does
not spccify that.

SHRI TRIDIB KUMAR CHAU-
DHURI : Those 2000 factories were
re-opened.

SHRIMATI ILA PALCHOUDHU-
RI : Not all and not in full in the U.F.
Regime! May I bring to the notice
of the House another thing about the
law and order situation? The Presi-
dent’s rule in West Bengal has brought
out what was left in the hands of the
anti-social and anti-natural elements
in West Bengal. Only the other day,
they have been able to bring out
in the first half of 1968, 1 sten gun,
10 revolvers, 6 pistols, 99 bombs,
35 gunms, 4 pipeguns and 230 rounds
of ammunition. All these were seized
only in one raid. All these weapons
were in the hands of the antisocial
and anti-national elements under the
regime of the U. F. Government who
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never bothered to raid those places
that held these dargerous weapons.
That is why the law and order situation
had become so very difficult.

Then, I would like to point out
that we need to have a lot more to
do with the loans that are going to
be floated. The Governor of West
Bengal has said that he is going to
float a Government loan for Rs. 8
crores. I hope, this amount of Rs.
8 crores will be used not only to
implement some. of the projects, as
the Governor himself has said, to
repair roads, but also for starting
some small industries in areas that
are thickly populated, full of refugees,
and have no industry whatsoever
like my own area that I come from
Sir, Nadia., There is, not a single
industry there. 1 hope, some of the
money that will be subscribed to
this loan will be used for putting
small industries in different places
that have no industries at all.

My hon. friend opposite also made
a point that in Bongaon there was a
very regrettable incident, if it is true.
He said that the border security forces
men had molested some woman we
all agree that it is something very
regrettable. But, on the other hand,
we must also give them some laurels
when they have done a very good job
of work in Nadia where 30 Pakistani
infiltrators were absolutely cornered
and the border was defended by the
border security forces so ably. I
would also plead that the border
security forces be strengthened. Pakis-
tan has amassed her army near the
border of our country and, particu-
larly, where it is very contiguous,
the danger is greater. I know that
our border security forces will do a
very good job of work so that our
borders may be protected. They need
every co-operation that we can give
them, and their strength increased.

Lastly, I would like to make this
submission. The Presidents’ rule, cer-
tainly, has given us a breathing
space. 1 hope that if more breathing
gpace is needed, we will get it and that
we will not be hurried into having

another government that will lead
West Bengal not from strength to
strength but from misery to misery.
The Congress has never been frightened
of any clections, Sir, and, I know,
it can come in all its strength if we
have the elections. But the way for
the elections must be cleared, the
condition of the people must be
eased and they must be able to vote.

Ope word about the D.V.C. 1
would like to say that the Tennesse
Valley expert, Mr. Voorduin had
said that there should be 8 dams but
the Government could not at that
time undertake more than 4 dams.
This has accounted for much of the
floods that have occurred all over
West Bengal. So, these 4 reservoirs
and dams if they are necessary, should
be taken in hand in a phased pro-
gramme over the next Plan. The
Farakka Barrage project should, also
be stepped up so that Bhagirati, which
is the only outlet now, can be utilised
and we are not left absolutely to the
mercy of the rains every year. Even
with ordinary rains, there are towns
in West Bengal which lie in waist-
deep water for months. 1 have seen
this myself in Krishnagar, which is
a district town after all; there are
parts there that lie under water for
months together.

There are people who have been
rehabilitated in Nadia—people who
had lost their homes and come as
refugees to West Bengal. Every year
practically some parts of Nadia get
so flooded that they lose their houses
twice or three times over, and every
time they have to get loans to rebuild
again; they are expected to return
these loans; thus it becomes a vicious
circle and is very difficult for them.
I hope, they will get every help from
Government to rebuild quickly.

Elections are. the opportﬁne time

when people can really exercise their

franchise. After all, on free and

fair elections depend the fate of any
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State. How can we have fair and
free elections when we have no at-
mosphere of any kind of security,
when people are in misery? Sir,
1 support the motion warmly.

SHRI PASHABHAI PATEL (Ba-
roda) : Once again an irony of fate
makes me stand up in support of the
wrong party because in the same
calendar year for the second time it
happens to be in the right.

My Party, the Swatantra Party, is
opposed to having early elections in
West Bengal. It supports the conti-
nuance of the President’s rule be-
cause otherwise the same situation
which arose when the Legislature
was suspended would again arise.
We should give the President’s rule
sufficient time to stabilise the Govern-
ment in that part of the country

- before we think of having elections.
Enough has already been said in
support of postponing the elections
there and, therefore, I would not
dilate on that. But one thing is
certain. If we have elections now,
it will again repeat itself in the way in
which the United Front had done.

As you know and as every one
knows, the industries of West Bengal
are already paying a terrific price...
(Interruptions) My hon, friend said
that Calcutta was dying down. From
Bombay 1 know that many industries
in Calcutta are actively thinking of
moving out of Calcutta and are looking
to Bombay, Gujarat and all over the
country. Unless West Bengal obtains
a good Government, a stable Govern-
ment, it will finish the first city of
India altogether....

SHRI JYOTIRMOY BASU : The
industrial growth declined even in
1956 when there was a stable Con-
gress Government.

SHRI PASHABHAI PATEL : To-
day it is dying; it is not declining. Let
us face the facts. Some hon. friends
talked about some murders. 1 would
like to have some facts and figures as
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o who are murdered and who are
the murderers. Then, as an eye-
opener, facts will come out. I have
not heard of any industrialist mur-
dering any workers, but the reverse
has happened several times. I can
cite instances......(Interruptions)

SHRI JYOTIRMOY BASU : I can
cite Ratibati, Asansol. In Asansol
the man was running a feudal lordship
there. Half a dozen M.Ps went and
saw his private army. . .. (Interruptions)

SHRI UMANATH (Pudukkottai) :
The industrialists hire goondas.

SHRI JYOTIRMOY BASU : That
has caused the law and order problem.
They werc importing ex-convicts of
Chambal Valley.. . .(Interruptions)

SHRI PASHABHAI PATEL : 1
would like to know how far you are
coming out to help the country, how
many of you are coming out to help
the country....

MR. CHAIRMAN : Please address
the Chair. Please do not take any
notice of those things.

SHRI PASHABHAI PATEL: I
hope, they will give me a chance to
address you, Sir.

The Central Government made a
grievous mistake in joining hands in
Bihar, Punjab and West Bengal. The
results have been before us. 1 hope,
the Party Opposite will take its lesson
from what has happened in the past.
In future, I hope that they will think
twice before they join hands with
the wrong kind of people in their
greed for early power.

15 Hkrs.

1 would say that President’s rule is
the only answer to the present position
in Bengal, and I would strongly sup-
port the extension of President’s rule
in Bengal.

SHRI JYOTIRMOY BASU : Per-

petual.
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SHRI PASHABHAI PATEL : Not
perpetual but at least for the time
allowed in this resolution. At the
end of that period, if still the situation
warrants the continuation of Presi-
dent’s rule, Government will again
come forward before this House asking
for further extension.

Since President’s rule has started
in Bengal, as you know, a certain
amount of stability has returned to
that unhappy part of the country.
If it is given some further extension,
it would make the position more
stable so that democratic forces may
be allowed again to work in that part
of the country.

As regards our friends who make
all these noises, I would like to ask
what happened in Czechoslovakia
yesterday. (Interruptions) If neces-
sary, I would like this Government
to ban these two communist parties...

' SHRI UMANATH : There was an
agreement between Czechoslovakia and

Russia. That was what happened
yesterday.
SHRI PASHABHAI PATEL: 1

know more than my hon. friends do.
If our Government are honest at all
about their intentions, I would ask
them to ban these two Communist
Parties because what has happened
in Czechoslovakia might happen here
tomorrow and that is not going to be
good either for the workers or for the
peasants or for anybody else. Cze-
choslovakia was itself a communist
country, but their own partymen did
not hesitate to attack them....

MR. CHAIRMAN : Czechoslo-
vakia is not relevant here.

SHRI UMANATH : It is not Pre-
sident’s rule in Czechoslovakia that
we are discussing but it is President’s
rule in West Bengal.

SHRI PASHABHAI PATEL : Their
allegiance is to Russia and that is
why they are making all this noise.
What has happened to a neighbouring
country like Czechoslovakia at the
hands of the Russians ?

SHRI GANESH GHOSH : Let him
speak about West Bengal.

SHRI PASHABHAI PATEL: If
my hon. friends do not owe allegiance
to any other country, I would like
them to stand up in defence of the
country not of their party. But I am
afraid that these gentlemen will put
the party before the country.

I would humbly request our Gov-
ernment to ban these two communist
parties, right and left both. If they
do not do it today a day might come
when they will regret it; if they do
not have the courage to do it today,
a day will come when they will rue it.

SHRI UMANATH : Our party is
stronger than all that. We care the
least for it; hang your banning.

SHRI PASHABHAI PATEL : No-
body is going to ban them. I know
that also, because the Government
do not have the strength now to do
it.

SHRI JYOTIRMOY BASU : Yan-
kee spokesman.
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SHRI 5. S. KOTHARI : (Mand-
saur) : The trials and tribulations of
the people of West Bengal have
indeed been great. The once pros-
perous people with a glorious past
have been reduced to such a condition
that even the basic necessities of life
like food, housing and various civic
amenities are not available in adequate
measure to them now. The spectre
of unemployment stalks the land and
the consequence is that the economic
fabric of society has been weakened.
We have come to such a stage that
Calcutta is dubbed now as a city of
processions, a dying city—such are
the names which are given to it today.

What I would like to emphasise is
that the problems are basically eco-
nomic in nature. Therefore, it is on
this plane that they have to be tackled.
But before I come to the long-term
problems, I would like to refer to
the devastation which floods have
caused in West Bengal. Relief work
is proceeding but as I had pointed out
to the Governor, they were not satis-
factory. The Governor himself re-
cently admitted that he was not satis-
fied with what was being done. We
are now told that Rs. 14 crores have been
asked for by the administration from
the Central Government. What has
been sanctioned is a meagre sum of
a crore. This is inadequate and is
like a drop in the ocean. Therefore,
the amount of assistance ought to be
increased. Millions of people who
have been rendered homeless, whose
properties have been destroyed, must
be given relief in an adequate measure.
That is a matter of fundamental

importance.

We in the Jan Sangh have from the
very beginning emphasised that elec-
tions in West Bengal should be held
in February and not .in November.
This was because it was felt that cer-
tain areas would be water-logged in
the districts and the voters would not
be able to exercise their franchise.
If they are held as scheduled in Nov-
ember, I think it will probably now
be impossible to .hold them at least
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in certain areas of the districts lying
deep inside the State. Therefore, it is
necessary that the Election Commis-
sion should take a decision to hold the
elections in February.

I would also emphasise that it
should be ensured that at the time
of elections, law and order is com-
pletely and fully maintained because
unless that is done, the ordinary citi-
zen who abhors violance cannot
exercise his franchise.

Another important point 1 want
to make is that with the bumper har-
vest, it is necessary that at least
wheat and other foodgrains, barring
rice, should be derationed in West
Bengal. Wheat which is lying in
ample quantities, almost rotting in
godowns in Haryana or at centres
in other States—this has been mentioned
a number of times here—should be
transported to Bengal in good con-
dition and made available on a de-
rationed basis so that at least one
problem is solved gnd those who can
adjust themselves to wheat may be
able to obtain foodgrains in plenty.
As regards rice, 1 am told that the
procurement drive is proceeding well.
This is also heartening.

The problem of poverty and un-
employment in West Bengal can only
be tackled or alleviated if a large
number of industries, medium, small-
scale and large-scale, come up. For
this, it is necessary that a proper
investment climate should be created
in the State. But I would say that if
for whatever reason, the private sector
is unable to come forward to add to
the industrialisation of the State, the
State Government should take it up
and the Centre also could contri-
bute its mite so that industries come
up in the State. That is the only
long-term solution to the economic
problems facing the State today:
1 would say. this also applies to the
political problems of the State.

It is indeed regrettable that the
Ministry of Industrial Development
at the Centre is not very hospitable to
applications for industries coming from
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West Bengal. This complaint has been
voiced by a number of industrialists.
I would particularly refer to the
scooter project in Haldia which is
not being entertained. Besides, there
is the refinery project in Haldia. It
is being postponed on some ground
or the other. It is an admitted
fact that the potentiality for indus-
trialisation in West Bengal is consi-
derable, but it is not being tapped
properly. Government, the State Gov-
ernment particularly, should pay atten-
tion to this aspect.

While on the subject of unemploy-
ment, I would point out that the edu-
cational system must reoriented.
It should be production-oriented or
rendered utilitarian. After high school
the young students should be encoura-
ged to take up vocational training and
train themselves to become macha-
nics, engineers, draftsmen, even fur-
niture makers. It is not desirable
that they should add to the ranks of
the unemployed white-collar workers.

I come to a small point, but I would
like to mention it. Somehow the
Central Government has an allergy
to Calcutta. That is some thing, shall
we say, reprehensible.

SHRI RANGA  (Srikakulam) :
Everybody except the communists.

. SHR1 S. S. KOTHARI : I love
Calcutta. Some of the head offices
of institutions like LIC, IFC, Unit
Trust and others should have been
located at Calcutta. But they are
either in Bombay or in Delhi. Tha

is a tendency which must be checked

We recently came across a report
that efforts are being made to bypass
Calcutta on the international air route
and some international air companies
have approached Government for per-
mission to fly direct via Kathmandu
and Dacca without touching Calcutta,
I think this is a very serious matter
and it would reduce the importance
of Calcutta, and all the foreign ex-
change that is derived now would go
to Nepal and Pakistan. It is, there-
fore, necessary that this permission
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should not be granted. If there are
any difficulties that the tourists are
facing, proper conditions can be
created in Calcutta so that its attra-
ctiveness as a tourist centre is enhanced,

As regards Darjeeling, 1 would
submit it is an excellent tourist
centre, with the Himalayas in the back-
ground. Let the restrictions be re-
moved so that the tourists could pro-
ceed and have a good time there.

SHRI RANIJIT SINGH: (Khalila-
bad) : Make the communists a tourist
attraction !

SHRI S.S. KOTHARI : May 1 also
point out that Calcutta is an important
commercial centre exporting tea and
jute, the two principal traditional
foreign-exchange earners of our coun-
try? You cannot ignore Calcutta or
West Bengal.

The problems of Calcutta are so
many that one could probably speak
on them for any length of time. But 1
would not go into details. I would
suggest that in the Fourth Plan a sum
of Rs. 100 crores or Rs. 20 crores
annually should be found for Cal-
cutta and allocated to it so that the
various problems of the City may be
taken up and tackled. I would spe-
cifically refer first to the middle class
housing problem. Rents are soaring.
People are not able to have even
dwelling houses. Besides, the slums
are there. Provide better living con-
ditions so that you can have better
citizens. Besides, the flooding pro-
blem is there. After some rains, the
streets are flooded. Another bridge
on the Hooghly is absolutely neces-
sary. A person may start to catch
the morning train. If there is a traffic
jam, he will perhaps be lucky if he could
catch the afternoon train or even the
next morning train. 1 am finishing.
With regard to civic amenities, . 1 do
not know whether the Corporation
would be able to deliver the goods.
We have long waited for the city
fathers to produce the results....
(Interruptions). They may be the Con-
gress or the United Front. We want
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a non-Congress, non-Communist Gov-
ernment ‘'n West Bengal. Then only
will conditions improve....({(Interrup-
tions). The traffic problem also is
there. The trams are dilapidated and
in a rotten condition. There is so
much of overcrowding; one can under-
stand the seriousness only when one
goes and lives there.

The schools and colleges are full
and it is difficult to get admission.
Calcutta’s educational problems have
to be tackled. The percentage of
literacy is the highest in the country.
That is to the credit of Calcutta. The
tradition for education is there. We
have to provide the requisite facilities
so that the people can be brought up
as better citizens. For that we need
more colleges and schools and greater
allocation of funds.
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SHRI GANESH GHOSH (Cal-
cutta’ South) : Sir, there has been an
unprecedented flood havoc in West
Bengal affecting about 10 million
people. Even the report of the State
administration, which  undoubtedly
contains many understatements, ad-
mits that the devastation has been
tremendous. In view of this, it ap-
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pears absolutely rediculous that the
State Government have spent only
about Rs. 4 crores on various relief
works. We know that the State’s
resources are limited and it is not
possible for any State Government,
whether elected Government or un-
der President’s rule, to cope with the
problems of such dimensions with
its own resources, unless and until
the Central Government helps them.
Certainly all the professions of con-
cern of the Central Government for
the people of West Bengal seems to be
nothing but a cruel joke, when we
know that the Central Government
have uptill now given only a crore and
a few lakhs, while nothing less than
five times Rs. 4 crores would be able
to touch even the fringe of the pro-
blem, not to speak of saving the
people of West Bengal.

Of course, we have been given
hopes that a study team perhaps
composed of experts from the Central
Government is very soon going there
to make an on the spot study of the
situation. After verifying the state-
ment of the West Bengal administra-
tion and its estimates, they will make
their own assessment and recommend
how much the Central Government
can put into the beggar’s bowl of
West Bengal.

Measures must be immediately taken
to postpone the realisation of all
dues from the poor peasant in the
affected areas. We are glad so know
that the West Bengal administration
is thinking of postponing thie reali-
sation of land revenue from the
jotedars. But what about the mil-
lions of peasants in flood-affected
areas? | suggest that immediately
after this session of Parliament is
over, an ordinance must be issued
prohibiting everybody, including jote-
dars, money-lenders, usurers, etc., to
realise any sort of dues, whether it
be land rent or debts, from the sants
in the flood-affected sub-divisions and
police stations.

The State administration must im-
mediately stop the up-till now followed
practice of distributing Government
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help and relief through the Congress.
All Government help and relief must
be distributed through local popu-
larly elected committees.

I should like to say a few words
about police high-handedness in West
Bengal. The people of West Bengal
certainly wanted the ministry of rene-
gade Dr. P. C. Ghosh to go and im-
position of President’s rule for a short
time, to be followed by general elec-
tions. After prolonged struggle and
much suffering after more than 40,000
people had gone to jail, they realised
their demands. The ministry of Dr.
P. C. Ghosh was dismissed and Presi-
dent’s rule was imposed. But certainly
the people of West Bengal do not
like the situation prevailing in West
Bengal under the dispensation of
Governor Dharma Vira. Who have
been the real beneficiaries of the
President’s rule? Certainly not the
people of West Bengal. It is the
Congress, the police and the anti-
social elements in West Bengal who
are reaping the benefits of the Presi-
dent’s rule. At present the Congress
has not got much support in West
Bengal. They are organising the anti-
social elements, goondas, waggon-
breakers and cut-throats and have
set up reigns of terror in many places,
to force the people to support the
Congress. Governor Dharma Vira
has turned West Bengal into a para-
dise for the police. He has given a
free hand to the police to deal with
the political opponents of the Con-
gress. He has also mortgaged the
personal liberty and honour of the
common people in the hands of the
police.

1 will give you one or two examples
of what is happening there. Shri-
mati Parul Roy is an aged school
teacher very much respected in Jadhav-
pur area within Calcutta. One of
her sons, Shri Ujal Roy, a young
man working in a factory and who
does not belong to any political party
but who is strongly opposed to the
Congress, was for several months
being persuaded by Congress leaders
to change sides and jown the Con-
gress. He persistently refused. One

- station.

early morning while he was going
to his place of work some goondas
waylaid him, beat him and took him
to the Jadhavpur police station. In-
spector Mahanti and Sub-Inspector
Pal of that police station both merci-
lessly beat him. When his mother
came to know of it she rushed to the
police station and saw to her conster-
nation that her son was being sub-
jected to merciless beating. She ap-
pealed to the police officers not to
beat her son in front of her. What
happened was, both Mahanti and
Pal fell upon that old lady, slapped
her, boxed her, beat her, abused her,
kicked her and then threw her out of
the police station by her neck. This
was brought to the notice of all the
top police officials in West Bengal.
But no inquiry has been held into it.
Sir, you will also feel surprised to
know that this is what is happening
in West Bengal.

Rabin Bose is a young man opposed
to the Congress. The Congress
leaders tried to persuade him to join
Congress. But he refused. What
happened was, perhaps on the 25th
of May, in broad day light, at about
2.30 in the afternoon, in a very crowded
street corner near Rathtala junction
in Jadhavpur, he was stabbed by five
persons and killed. A number of
persons saw the assailants. Rabin
Bose also in his dying declaration
named the five persons. Most of
those whose names came out in the
dying declaration of Rabin Bose are
walking about freely threatening others
with the fate of Rabin Bose.

Dipak Chowdhury is another young
man. He also refused to join Con-
gress. Some goondas and a few con-
stables went to his house one night
and took him to the Jadhavpur police
There he was subjected to
merciless beating. When his old
parents heard about it and went to
the police station to see their son
they were pained to see their son
being beaten by the police. The old
parents protested and  asked the
police officers not to beat their son
any more. Both Mahanti and Pal
fell upon the old man—I think
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Shri Nritya Gopal Chowdhury was his
name—beat him, kicked him and
threw him out of the station. They
also threatened the old lady unless
and until she stopped protesting.

This is what ic happening with
regard to non-official persons. But
even Government officers are not
spared. A few friends and relatives
of a police officer of the Behala police
station in Calcutta had. with the help
of the police, illegally occupied a
number of flats of the Behala Govern-
ment Housing Estate. A sub-Assis-
tant Engineer under orders of the
Executive Engineer went to the Housing
Estate and wanted those men to vacate
the flats. A few days after this when
the same sub-Assistant Engineer went
to the Estate to supervise some work
a number of constables with lathis
attacked him, beat him and dragged
him away to the Behala police station.
The unfortunate officer was released
only when a large number of people
went to the Thana and staged a de-
monstration. Neo action has been
taken either against the constables or
the police officer.

SHRIMATI ILA  PALCHOU-
DHURI: On a point of order. The hon.
Member referred to some one who
would not join Congress being beaten
and taken to the police station. T
would like to know about the boy
who said. ...(/nterruptions).

SHRI UMANATH : It is not a
point of order ;: it is a2 point of disorder.

MR. CHAIRMAN : There is no
point of order.

SHRI GANESH GHOSH : 1 am
nearly over. I will give only one
more instance. Mrs. Santwana Sen
Gupta, another teacher, had the mis-
fortune of being the neighbour of a
police officer attached to the La!
Bazaar police station. The police
officer had a pond in his compound
which was filled up with rain water.
The water flowed into his own house.
So, one day when Mrs. Santwana
Sen Gupta was out from her house,
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the police officer cut a channel, diver-
ting all the water to Mis. Santwana’s
house.

MR. CHAIRMAN : His time is
over. Let him resume his seat. He
has taken 12 minutes. Now, Shri
B. K. Das Chowdhuri.

SHRIMATI SHARDA MUKER-
JEE (Ratangiri) : Sir, I will take only
one minute, if I may.

MR. CHAIRMAN : T will give
her time later on, not now. Yes,
Shri Das Chowdhuri.

SHRI B. K. DAS CHOWDURI :
Sir, the other hon. Member has not
yet resumed his seat.

SHRI GANESH GHOSH : 1 have
not taken even ten minutes. I am
finiching. In the afternoon when Mrs.
Santwana returned she found that her
house was full of water. She went
and protested to the police officer and
requested him to close the channel.
Do you know what happened? The
police officer entered her house with
a few hirelings and beat her and her
husband. When they went to
the police station to make a com-
plaint—if the Minister wants to know
the name of the police station, I can
supply it—the police man on duty
refused to record it in the diary on
the ground that the person complaint
against is the police officer.

MR. CHAIRMAN : Now he should
resume his seat.

SHRI GANESH GHOSH : An en-
quiry should be held into all these
cat es as soon as possible and a popular
government should be re-established
in West Bengal.

SHRIMATI SHARDA MUKER-
JEE : May 1 please intervene for a
minute. The hon. Member who just
now spoke was really misguiding the
House 1 may tell you that when
their government was in power, my
cousin. who was woiking in the
Jadhavpur university. was gheraoed. .
(Interruptions) 1t is absolutely true.
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SHRI UMANATH : This is not
.a point of order....(interruptions)

SHRIMATI SHARDA MUKER-
JEE : All this happened in the Jadhav-
pur univefity. It ic nothing but
misguiding the House.

SHRI B. K. DASCHOWDHURI
{Cooch-Behar) : Mi. Chairman, Sir,
in the course of the discussion we
have heard from hon. Members of the
opposition as to what should be the
policy for the next mid-term poll in
West Bengal. We have heard that
the election should not be held in
November; though the motion is
otherwise and not regarding the elec-
tion particularly yet we have heard as

id by some of the hon. Members
that the election should not be held
in November. They have given their
grounds and their arguments too.
Because, the people in West Benga!
will not be in a position to vote in
November. Most of the areas in
West Bengal are under water, there are
water-logged areas. Here we find
Members, who seem to be the advo-
cates of the toiling people. the dis-
trcssed people, the millions of people
in West Bengal, in actual practice they
forget about miserable condition of
the people of West Bengal. These
can safe'y be said against them. Their
speeches and arguments simply mean
that elections should not be held in
November.

No matter if the election is held
in November or is not held or is held
in January o1 February, we should
sec what type of government or ad-
ministration is there under the Presi-
dent’s rule. We have just now heard
from my hon. friend, Shri Ganesh
Ghosh, about a serizs of cnses of
torture under this particular type of
"“administration. We have also heard
the hon. Minister of State, Shri
Shukla, saying that under President’s
rule the administration has proved
,to be a very efficient one: Within
" the brief span of time given to me [
would like to add some more instances
to those of Shri Ghosh who spoke
just before me.
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On the 23rd March in the Cooch”
Behar Town what had happened?
In the heart of Cooch-Behar there is
a place known as Kadamtala. There
was 2 dispute about the possession
of a particular plot of land known
as zero khatian or Government khatian
No. 0914. That particular plot of
land was under the occupation of some
person,—I would not like to mention
the name of that person,—for several
years together, for 17 or 18 years.

MR. CHAIRMAN : Deal with the
general proposition. These are in-
dividual cases. You have got only
five minutes.

SHRI B. K. DASCHOWDHURY :
Not five minutes ; give me ten minutes
and I will fininsh with three or four
instances only in my district.

On the 23rd March the local offi-
cers—the local Deputy Commissioner,
the local Deputy Superintendent of
Police, I mean, the Deputy Superin-
tendent of Police, Cooch-Behar, the
sub-divisiona! land reform officer and
the junior land reform officer, all
conspired together and demolished the
structure of that person who was
enjoying it and under whose occu-
pation that particular plot of Jand
was for the Jast 17 or 18 years. They
caused destruction to the extent of
Rs. 17,000 or Rs. 18.000.

AN HON. MEMBER : Legally ?

SHRI B. K. DASCHOWDHURY :
Most illegally.

When the matter was challenged
as to ascertain whether there was any
order of any court of law for his
eviction—I have got a photostat
copy of the particular order which
states that no eviction case was regis-
tered against the particulai person
concerned. There was nothing:
of the sort.

To conclude this particular point,
I referred that matter to the Governor
of West Bengal as to what had hap-
pened about this particular incident
and why the local officers took a par-
tisan attitude against some particular
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citizen of India. The reply is still
awaited. 1 wrote that letter in the
month of April, on 21st April, and in
the month of August I sent another
letter requesting the Governor of
West Bengal to inform me as to what
had happened and whether any in-
quiry was made to that effect. He
said the report was still awaited.

This is the type of administration
that we find ‘'n West Bengal When
a person’s right is being infringed and
jeopardised by the partisan outlook
of some particular officers concerned.
we do not find any sense of proper
administration and any proper in-
quiry into the matter. This is one
incident, Sir, which shows how auto-
cratic administration is going on
there.

Here in the Lok Sabha I tabled one
question in the month of May and it
came up on the 10th May; 1 tabled
it about three weeks or so before that
—about one fraud cese in Cooch-
Behar Primary School. The fraud
was connected with certain officers
concerned. 1 would like to refer
to uvnstarred quastion No. 10425 of
the 10th May. The reply that came
to me was, “The information is being
collected and will be laid on the
Table of the House.”

Again, in this session 1 put that
question and it came up on the 9th
August. This is Unstarred Question
No. 3412 dated 9th August. It is
the same very question. The reply
is that the information is still awaited
from the Government of West Bengal
and that it has already been reminded.
This is the type of administration
we have in West Bengal today. Under
the President’s rule, the officers there
feel themselves so supreme. There is
no constituted Government, there is
nobody else above their heads to
put them to task. They are supreme
and final there and it is shameful
that hon. Minister is saying in their
favour.

Another instance that I would like
to place before the House is that on
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the 2nd June, 1968 [ submitted a
memorandum, submitted by certain
people of my district Dinhata sub-
division to the hon. Home Minister,
Mr. Y. B. Chavan, thrqugh a letter
dated 2nd June, 1968. g:kc to read
out two paragraphs from that memo-
randum. The local sub-divisional offi-
cers in Dinhata are conspiring,—
this is what has been stated to the
Home Minister,—with ceitain anti-
national ¢lements and Pakistani na-
tionals in the Pak enclaves attached
there. I quote these two paragraphs...

MR. CHAIRMAN : Are the para-
graphs very lengthy ?

SHRI B. K. DASCHOWDHURY :
No: just 4 or 5 lines. The matter has
already been referred to the Home
Minister for information and neces-
sary action. | quote :

“That for this a section of smug-
glers (Indian by birth) and anti-
nationals joined hands with those
Pak nationals being twisted by
personal interest and, with utter
surprise, we have noticed that a
high official of Dinhata sub-division
has nicely been trapped into their
plot.

That present S.D.0., Dinhata en-
tered into this Pak enclave recently
at least on 3 occasions and collected
funds from them !'or purposes better
known to him.

15.52 Hgs.
[MRr. DEePUTY-SPEAKER in the Chair]

This matter has already been refer-
red to the Home Minister. 1 would
like to know what action has been
taken against the particular officer.
This is the type of administration that
we are having in Wast Bengal. These
officers are conspiring.with smugglers
and anti-national elements and they
are collecting funds. I do net know
for what purpose, whether it is to be
contributed to any political party or *
not. That should be enguired into.
I do not want to make allegations
further.
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Then, there is a very disheartening
report about the food position in
Cooch-Bihar district....

MR. DEPUTY-SPEAKER : Con-
clude now.

SHRI B. K. DASCHOWDHURY :
This is very important. Som: per-
sons have died of starvation. There
is a press report published in the
Basumati, a Bengali daily, of 26th
June, 1968 that 3 persons have died
of starvation in Mekliganj Sub-Divi-
sion and there was no help from the
local officers. What is rgore is that
from other reports also we find that
as many as 6 ° persons have died of
starvation in the Cooch-Bihar district
itself. If we go through the whole
report, we find what is the condition
of the people in Cooch-Bihar today.
Nearly 80 per cent of the villagers have
no money to purchase their food-
stuffs. They are completely out of
pocket. The hon. Minister has stated
that during the President’s rule and
under the present cfficient adminis-
tration, the prices of essential commo-
ditiec have come down. It is not
only that. The purchasing power of
the people of the Cooch-Bihar distiict
particularly and the people of West
Bengal in general has also gone down,
‘What has been happening there? The
people are not getting their food-
stuffs. Herethe hon. Minister has said
that the supplies aite made through ra-
tion shops. 1 have a report with me. ..

MR. DEPUTY SPEAKER : Your
time is up; only a minute.

SHRI B. K. DASCHOWDHURY :
In the last meeting of the West Benga!
Consultative Committee held on 17th
and 18th June in Calcutta. we wers
supplied with some papers. and in
those papers it har been stated that
in Cooch-Behar distiict modified ration
is being supplied to 6,02,144 units and
that modified ration is supplied only
to ‘A’ and ‘B’ categories of cardholders,
i.e.. peisons who have land upto 3
bigas—‘A’ and ‘B° categories and
not ‘C’ ‘D’, ‘E" and so on. 1| have
another statement here reccived from
the district officials, from the Deputy

17—6 LSD/68

Commissioper, and here it has been
stated that the units of ‘A’ and ‘B’
categories of cardholders, both in
the urban and in the rural areas,
are 7,90,213. The Governmcnt is sup-
plying ration only to 6,02,144, leaving
a balance of 1.88,069. Thes: people
are not being supplied any ration.
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MR. DEPUTY-SPEAKER : Shri
Yamuna Prasad Mandal.

DR. RANEN SEN: There is some
misunderstanding here. I did not move
any amendment to Mr. Shukla’s reso-
lution. Mr. S. M. Banerjee had moved
an amendment. | had supported it.
But afterwards 1 find that everybody is
referring to “my” amendment.
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MR. DEPUTY-SPEAKER : Shri

Mahato.

*SHRI BHAJAHARI MAHATO
(Purulia) : Mr. Deputy-Speaker, Sir,
I wish to thank you for giving me this
opportunity to speak today.

1 would like to say something on the
proposal to extend the Governor’s role
in West Bengal for a period of another
6 months. | shall be as brief as possi-
ble.

Sir, I am reminded of two revealing
lines of a poem written by the great
patriot-poet of Bengal—Charan-Kabi
Mukundadas :—

T F9T TG T WA

& F Fifeg g
which means Brothers and Sisters are
crying as the country has been flooded.

Sir, the whole State of West Bengal
has been under a spell of great misery
caused by drought and floods. Under
these circumstances it would be pathe-
tic indeed to add to the woes of the
people by extending the Governor's
rule which the people dread like a night-
mare. Under the Governor's rule
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the people have been ruthlessly treated
by the bureaucratic officers who, by
their indifferent attitude, have only
aggravated the problems. The utter

- official negligence has been too pathetic

—it has only added to the people’s
miseries.

Sir, that the present bureaucracy
has been indifferent to the needs and
problems of the people is clearly born-
out by the facts published in the widely
read popular weekly of Purulia—
‘Mukti.’ Mukti reports that owing to
heavy rains in the Panchet dam and
barrage, water level has been much
above the danger-mark. As a result
of this, villages on the banks of the
rivers Damodar and Utla have been
completely inundated causing immense
damage. The official reports are cons-
picuously silent about the damage
caused by heavy rains and floods in the
Purulia district, mainly in the Raghu-
nathpur, P.S. and the Nituria P.S.

Sir, this is a very sad commentary
on the grave failure of the official
machinery ; it shows the pathetic lack
of care for the unfortunate people of
Purulia. Government officers did not
care to inform the Centre about the
awful condition of this district. The
official reports speak of floods in 14
districts of Bengal. Well, but what
about the rest ? Does the Government
intend to say that no other area has been
affected ? Has there been no rains or
floods in other districts of West Ben-
gal ? Why is the’ official report silent
about the fwods in Purulia ? This dis
trict was always been victimised during
the uninterrupted Congress rule for
20 to 22 years, it faces the same lack
of sympathy now under the Governor’s
rule. What a telling story of official
apathy and inefficiency !

Sir, 1 can’t help say that all this
because 1 have seen with my own eyes
the awfully sorry plight of the flood-
affected people, especially in my dis-
trict (Purulia). No relief arrangement
has yet been made to save these people,
in Purulia from hunger and diseases.
The district of Purulia 1 repeat, Sir,
continues to be the most neglected and

*The original speech was delivered in

Bengali.
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humiliated of all. The officers under
_the Governor’s rule are merely follow-
‘ing the legacy of the 20/22 years’” Con-
gress rule. The poor farmers and
labourers are being exploited by all
who get an opportunity—the pro-
fiteer, capitalists, the mahajans, the
business-magnates, and they are doing
all this under the patronage of bureau-
crats. The opportunists are naturally
taking full advantage of the Governor's
rule and official patronage.

Sir, some people have been de-
manding a postponement of the mid-
term election and are in favour of the
extension of Governor’s rule in West
Bengal and, | am sorry to say they are
indirectly helping those opportunists,
the capitalists and the bureaucrats
who have made the lives of the people
unbearable. There are natural cala-
mities like drought and flood. But
there are even greater calamities like
the one prevailing in West Bengal :
exploitation of the masses by capita-
lists with the help of the bureaucrats
and the police. The Government ma-
chinery under the Governor’s rule has
played havoc with the lives and aspira-
tions of the people in the State. If the
Government wants to show its since-
rity, elections must be held in Novem-
ber, as scheduled, and a popular Gov-
ernment be allowed to function.  The
people must immediately be given
respite from the nightmare of the
Governor's rule. I urge that the
Governor's rule be ended imme-
diately.

Sir, the United Front Government
which infused great hopes in the pople,
has been charged with inaction, in-
efficiency etc. But what can a govern-
ment do in only 9 months? Who then,
is to take the responsibility of the 20/22
years of Congress mis-rule 7 1Is it
implicd that floods and miseries are the
creation of the UF Government ?
Let us not forget, Sir, that the Congress
was the undisputed ruler of the State
for 20 vears. What did it do in its
uninterrupted rule ?  We can never
forget, must not forget that the recom-
mendations of the Man Singh Com-
mittee are yet to be implemented.
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Sir, I acknowledge gratefully and with
great pride the compliments of men
who truly admit that Bengal was not
only the birth-place of Indian renais-
sance but was also the leader of India’s
freedom movement. But what is the
State of affairs in that province of
India that gave birth to Raja Ram-
mohan, Bankim Chandra, Rabin-
dranath, Swami Vivekananda, Sri
Aurobindo, Bipin Pal, Netaji Subhhas
Chandra and Nazrul Islam 7 [t is
heart-breaking to say that the 20/22
years of uninterrupted ‘Congress-raj’
has shattered the future, the hopes,
the ideals, the aspirations of this great
people, who gave their everything for
the freedom of the country and subse-
quently suffered at the hands of the
Congress rule as well. Tt is also
shocking and disgraceful, Sir, that
whatever | say today in Bengali will
never go on the record only because
I am speaking in Bengali, my mother
tongue, the ‘pride’ of the nation.
I urge you to see to it, Sir, that all
languages be given equal status. All
members must have the right to speak
in their mother tongues, and to be
heard and recorded as well. Otherwise
what is the meaning of democracy,
equality etc.? I request you Sir,
to make all languages ‘ heard® and
‘recorded ' in the House.

Sir, I should like to finish now, I re-
peat that I strongly oppose the pro-
posal to extend Governor's rule in
West Bengal and that it should be
immediately ended in order to lessen
the intensity of the miseries of the peo-
ple and their frustration. Elections
must be held in November, and the
people be given the right to elect a
popular Government of their choice,
Thank you, Sir.

SHRI JYOTIRMOY BASU
(Diamond Harbour) : Sir. as [ have
said on several occasions. they are
playing politics everywhere. They are
playing politics in food. They did it
when the United Front Government
was there and they are doing it other-
wise also. They are responsible for
the high prices prevailing in Bengal.
A kilogram of rice costs Rs. 3. If
you cross the border and go to Orissa
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or Bihar it is just half the price. What
sort of national integration are you
expecting in these circumstances ? Are
you not trying to hoodwink the people?

There have been two starvation
deaths in the district of Purulia from
where my hon. friend Shri Bhajahari
Mahato comes. These deaths hap-
pened very recently. The Government
will not admit it. You have kept
under detention a number of political
workers with the idea of keeping them
out of the political field in the coming
elections. They must be released at
once.

Coming to the crime situation in
West Bengal, the number of crimes has
recorded an unprecedented height. It
was reported by Congress papers in
Calcutta that the *‘crime record has
touched an unprecedented height .
Why is it so ? There is collaboration
between the Congress, the police and
the anti-social elements. 1f I ask Shri
Chavan why he is not preventing the
crime, that is just a mockery because
Shri Chavan cannot do it as he has to
obey the command from the Congress
High Command that crime must be
perpetuated in West Benal to terrorise
the people to support the Congress.

Now, an hon. Member from the
Swatantra Party, His Majesty’s loyal
opposition as 1 call them, has said that
capital is shy. In Asansol in Ratibali
colliery the coal mine owners have
imported ex-convicts and criminals
from Agra, Chambal valley and other
places to terrorise the labour. That has
created a law and order problem, be-
cause the State Government cannot
tackle them. It is now boomeranging
on them.

Then | come to police atrocities on
people who are opposing Congress-
rule, who have opposed Congress-rule
and who are working to oppose Con-
gress-rule. The poor helpless minorities
in the districts of Murshidabad and
Nadia are in such a pitiable position
that it cannot be described. In reply
to my letter the other day Shri Chavan
wrote to me that the police has com-
mitted acts of atrocities. It is an
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admission on record. This is being
done in a systematic manner to fulfil
a certain objective, namely, to create
terror in the minds of the people who
do not want the Congress to come back
to power. ’

Now the unemployment figure has
touched a new height. How has it
happened ? The industrial growth
slowed down from 1956 when the Con-
gress was very much in power. When
they apprehended that forces opposed
to Congress were coming to power, the
Central Government conspired with
the big money bags and bureaucrats
in West Bengal and withheld Central
orders for wagon building and_many
other items for railways and ports.
That is how they blackmailed and
throttled West Bengal and created
problems of unemployment.

It is all during the Congress regime
that they diverted LIC investments
from eastern zone to certain favourite
areas of the Finance Minister, namely,
Bombay region. They collected more
business from the eastern region, Ben-
gal and Assam, but the money must go -
to the Ahmedabad textile mill owners
and big business ; otherwise, he cannot
come to the throne and displace the
present Prime Minister.

Only the other day Shri T. T. Krish-
namachari divulged that Britain offered
a loan of £67 million to expand the
Durgapur plant. If that had been
done, it would have created enough
employment opportunities. But that
money was diverted andit found its
place somewhere else. So, West Ben-
gal was deprived of the money and the
employment potential.

What are they doing in the labour
field? They are introducing automation
with all its accompanying evils
and consequent unemployment. There
has been an agitation going on against
automation and yet LIC persists in
introducing it. We have always taken
the stand that automation must not be
extended. We have protested against
it. But we do not want bloodshed in
the month of puja. the biggest festival
of the Bengalis.
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Coming to Calcutta porper, again
Shri T. T. Krishnamachari divelged
the other day—I have written to the
Prime Minister but she has nothing to
say against it—that Rs. 200 crores was
set apart for developing Calcutta. That
project has been shelved or the money
has been diverted. I have got no
answer from the government, because
it is true.

Now, coming to the elections, why
do they want more time if they are sure
they will win any time the election is
held ? They want to settle the diffe~
rences within the party. So, they go

* from place to place, getting support
for them—Shri B. M. Birla, Shri Bijay
Singh Nahar, Shri Asu Ghosh and
Shri Purvi Mukerjee and many others,
it is a wonderful circus that is going
on between them. Shri Atulya Ghosh
wants more time so that he can patch
up with the flag-bearer of the Congress
party, the jotedars, the hoarders of
rice. They must be given time, the
benefit of another harvest. Otherwise,
who will wreck the United Front
Government ? That will definitely come
to power. So, the election must be
held in the month of November. In
order to see that their end is achieved,
this unholy emissary, Shri Dharma
Vira, against whom serious strictures
were made by the Public Accounts
Committee ten years ago, which I am
going to publish, this unfit man of the
civil service, he has been sent to Bengal
as the head of the” State. There was
a serious charge of importing Japanese
textiles in 1952 and causing a loss
of Rs. 55 lakhs against this person,
and yet he has been appointed this post
because they want a man who can
be blackmailed and made to do nefari-
ous things.

Now about corruption in West
Bengal, we had a man as vigilance
commissioner who was ounr Foreign
Secretary, Shri Subimal Dutt, an ho-
nest and reliable man with high inte-
grity, who has replaced Shri Thacker.

e has given reports against high civil
servants of West Bengal of corruption,
misrule and misuse of power. 1 want
a categorical answer from the Home
Minister, if he has got the courage to
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face this allegation as to what has been
done to that ; what steps have been
taken agminst that officer. We want
Shri Shukla, through you, to place a
list of names of those.

Then, there is trouble between the
BCS officers. There is a coterie rule
of the Chief Secretary and his favourites.
They have been practising nepotism
as far as possible, rejecting the claims
of senior good deputy magistrates.
He had been selecting people of his
own choice to form a coterie. Now
they have gone to the High Court in a
writ. There are twocases pending.
All these things are happening.

This is a brilliant record, Shri
Shukla ! I might tell him that they
have ruined West Bengal in 20 years
and in these last few months they are
striking the last nail in the coffin.

MR. DEPUTY-SPEAKER: Shri
Tridib Kumar Chaudhuri. Just five
minutes.

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : Mr. Deputy-
Speaker, Sir, you do not expect me
to deal with the stupendous problem
with which my State is confronted
today in five minutes’ time. I would,
therefore, not touch upon them. It is
a god-forsaken province and not only
the Olympian gods of New Delhi have
forsaken that State, it seems that even
the gods who sit in high heaven are
sore with Bengal and have poured all
the flood waters that they could gather

‘into that State. We are not yet out of

the woods. The end of September is
a terrible time and one is not very sure
what will happen then.

I would only deal with one point.
We are extending President’s rule.
We have also a provision that during
the pendency of President’s rule there
is to be a kind of a consultative com-
mittee, which has hardly any powers
but still sometime sthey meet and discuss
problems of the State—administrative
problems, smaller problems—which
cannat come up here.

I do not want to waste the very
little time that T have at my disposal
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in washing or trying to clean up old
dirty linen. The Congress has cer-
tainly gathered enough dirty linen in
20 years of their monopoly rule in that
State and certainly I do not deny that
the record of the United Front also
is not flawless in all respects because
the United Front Government, if it had
any failing, had tried to unite every-
body under the Sun—Shri Humayun
Kabir, Dr. P. C. Ghosh and all and
sundry. So the United Front had to
pay the price.

SHRIMATI ILA PALCHOU-
DHURI : Dr. Ghosh is with the
Congress now.

SHRI TRIDIB KUMAR CHAU-
DHURI : Yes. They sent many Trojan
horses in the United Front when the
United Front was in power. Anvway,
I am not going into that.

What is the remedy ? Suppose, this
President’s rule is extended for the next
six months, The consultative com-
mittee met only twice—once in New
Delhi and then again for two days in
Calcutta—and they discussed only the
next elections. They did not discuss
any administrative problem. I put
it to Shri Shukla, let us not take
up all those instances which were men-
tioned by Shri Ganesh Ghosh on this
side—-very serious charges against police
officers and others. 1 would put to
him two simple, very ordinary. law and
order problems. You say that the
law and order has improved. QOur
friends on the Swatantra benches were
very eloquent in heaping plaudits on
Governor Dharma Vira's rule. Only
a few weeks back, in the heart of
Calcutta, in the Park Street area, a
dacoity, a robbery. took place in broad
daylight and the post-office cash was
looted. What has happened to that ?
You are supposed to have one of the
most efficient police forces in Calcutta
and you have now a very able, sup-
posed to be very able, administrative
Governor at the head of the administra-
tion and all your Chief Secretary,
Home Secretary and other Secretaries.
I have nothing against them personally.
But what have you done 7 This is not
the only solitary instance of one
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robbery in the heart of Calcutta. A
few months back, in March, one of the
Express trains which connects Calcutta
with my district Murshidabad, the
Lalgola fast Passenger train, was
stopped in broad daylight and the train
was looted, the passengers were looted,
from upper-class passengers to third-
class passengers, and all their belong-
ings, cash, ornaments, everything was
looted. What has Mr. Shukla's ad-
ministration through the Governor
done to find out how such a thing hap-
pened, who has been caught and what
has been done ? Nobody knows uptill
now. At Jeast, there has been no
report in the press as to how many
people were arrested and how many
people were rounded up. These are
the two simple law and order pro-
blems which T have put before the
House, not only law and order but
everything.

Then, the food problem was touched
by Mr. Jyotirmoy Basu. Unemploy-
ment and other problems are there
galore. Only if you devise some me-
thod during the pendency of the
President’s rule by which these problems
can be touched., can be discussed in
some forum—they cannot be dis-
cussed in Parliament every other day—
or if the Consultative Committee meets
more frequently not only to discuss
the laws that are to be passed but also
to discuss these problems, then, per-
haps, we can do spmething.

The elections are necessary because
these problems cannot be tackled
by just a bureaucratic Government.
Therefore, elections must be held
as early as possible. But 1 do not
know when that will be. In the mean
time, something should be done about
these problems.

MR. DEPUTY-SPEAKER :
hon. Minister.

sft Avft wwr wwf (FiwT) 0 T-
oot wEET, § OF W QAT 9rEAr
oAt agg 7 W wRel A
IET HAT F A= ¥ 2 A
foq & oF w7 am g

The



3585 President's Rule BHADRA 6, 1890 (SAKA) in West Bengal {Res.) 2586

9 3@ F oA Ed & "
@ g1 om g A i a
# g g T2

T FIA IBA A1 3 Z |

SHRIVIDYA CHARAN SHUKI.A:
Mr. Deputy-Speaker, Sir, while moving
this resolution for the consideration
of the House, I had mentioned in de-
tails what we have been able 10 achieve
in West Bengal during the President’s
rule. I had also mentioned that the
President's rule or Governor's rule is
no substitute for a democratic rule.
We do wish that the democratic rule
comes to West Bengal as quickly as
possible.

I had said many things. But I would
like to repeat one basic point which 1
bhad made then that whatever action
we have taken and whatever work has
been done by the administration therc
has been done with complete impartia-
lity. There has been no question of
any political party interest, as far as
the work of the Government in West,
Bengal is concerned.

SHRI JYOTIRMOY BASU: Are
you prepared to send a Parliamentary

Delegation there ?

MR. DEPUTY-SPAKER : Order,
order.
SHRI JYOTIRMOY BASU: It is

utterly bogus, what you say. Are you
prepared to take the challenge of send-
1ng a Parliamentary Delegation there ?

SHR1 VIDYA CHARAN SHUK-
LA : Mr. Basu is fond of making wild
allegation and he has got a wilder
language to use. I am not accustomed
to thai language. But whaiever he
is saying does not befit. . (/nterruptions)
Mr. Basu’s words do not befit him,

they do not befit the dignity of the
hon. Member of Parliament, and he
should not be acting in this irrespon-
sible manner in this hon. House. . ..

SHRI JYOTIRMOY BASU : He
must withdraw that, Sir....

MR. DEPUTY-SPAKER : will
you please resume your seat 7

SHRI JYOTIRMOY BASU : No,
Sir. He must withdraw that.

MR. DEPUTY-SPAKER : 1 cau-
tioned you not to interrupt. Still

you threw that challenge.

SHRI JYOTIRMOY BASU: 1|
have a right to interrupt. But how
can he say that ?

MR. DEPUTY-SPAKER : How
can we carry on proceedings like this?
Plcase resume your seat.

SHRI1 JYOTIRMOY BASU: Unless
he withdraws that he said, the House
will not move. ...

SHRI RANDHIR SINGH (Rohtak):
We are going to pay him in the same
coin if he behaves like this.

SHR1 JYOTIRMOY BASU : He
must withdraw it.

' MR. DEPUTY-SPAKER : When
you once interrupted, I cautioned you.
'Bul, for the second time you interrupted.

SHRI1 JYOTIRMOY BASU : You
are within your rights to caution me,
but not the Minister of State.

MR. DEPUTY-SPAKER : He used
the expression that your language is
irresponsible, if 1 have heard him
correctly. This expression is not un-
parliamentary. He could have used a
milder expression. Beyond that, there
is nothing that I can say.

SHRI JYOTIRMOY BASU: Yoy
have said it in a very different way.
1 am not prepared to swallow that
Unless he says that he is sorry, the
House cannot move.
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MR. DEPUTY-SPEAKER : As 1|
said, he could have used a milder
expression. But the interruptions were
s0 provocative. Naturally when there
is a provocation from that side, there
is a reaction here. What can the Chair
do in such a position ?

SHRI JYOTIRMOY BASU : May
I very humbly point out that the Chair
is within its right to pull me up, but
not the person from the other side of
the House. You must tell this State
Minister to say ‘sorry ' and ask him
to withdraw that expression ; other-
wise, this House is not going to move.

MR. DEPUTY-SPAEKER: As
you said, you have got to submit to the
Chair. Please resume your seat. You
give me a threat that the House will
not move. This is not the way to deal
with the problem. As 1 have already
stated, it was a reply to your challenge.
In what language it should be couched,
that is for him to decide ; I cannot
decide. If it is unparliamentary, that
is a different thing. But if an hon.
member from this side or from that side
were to say that a member makes an
irresponsible statement, I cannot check.
Beyond that, he did not say anything.

SHRI GANESH GHOSH : He
said, he is behaving in an irresponsible
manner.

SHR.I VIDYA CHARANSHUKLA:

'ﬁm what I have said and you

de whether it is objection-

able I said, the statement that Mr.

Basumadeandthcwayhenmde:t

does not befit his dignity or the dignity
of the hon. House.

SHRI GANESH GHOSH : He
said, he is behaving in an irresponsible
manner,

SHRI JYOTIRMOY BASU :
is not saying what he said. -

MR. DEPUTY-SPEAKER : Please
bear with me for a minute. If a
member says, ‘‘your expression or
behaviour or interruption does not
befit the dignity of the House ”, it is
his view. He has retorted. That is
all. Beyond that, what was there ?

SHRI GANESH GHOSH: Is it not

He
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unparliamentary ? (interruptions)

MR. DEPUTY-SPEAKER : It is
not unparliamentary. As 1 said, the
Minister could have used a milder
expression. But you provoked him.

SHRI GANESH GHOSH : He
said, he is behaving in an irresponsible
manner.

SHRI JYOTIRMOY BASU :
him say that he did not say that.

MR. DEPUTY-SPEAKER: He has
explained already what he has said,
He has repeated it. There is nothing
objectionable in that.

SHRIVIDYA CHARANSHUKLA:
I request the hon. Member not to be
so sensitive. His senitiveness only shows
that there is some truth in what I am
saying. He should not let the cat out
of the bag like this. 1 was saying that
the administration under the President’s
rule has been completely impartial.
1 want to repeat that it is our intention
also. There might have been some
instances here and there where some
officer might have defaulted. But our
effort and our intention has been in the
direction which I have indicated. We
have been able to improve the tone of
the administration in that State.

Before taking up individual points
I should briefly refer to the unfortunate
flood situation. The Home Minister
held a series of consultations. Two
meetings were held with Parliament
Members from West Bengal yesterday
morning and today morning. Every
Member gave his suggestions and ex-
pressed his opinion about the adequacy
or otherwise of the measures taken.
The hon. Minister of Irrigation and
Power has, I understand, made 3 state-
ment on-this matter. We shall consider
all the suggestions and se¢ what impro-
vements we can make. We are all one in
saying that no efforts should be spared
to-see that all the relief that is possible
and within our means and the time
available should be provided and we
should do our best to this end.

DR. RANEN SEN: Give Rs. 14
crores as demanded by the West
Bengal Government.

Let
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SHRI VIDYA CHARAN SHUKLA:
] have said “within our means *. What-
ever is possible we shall do. It is not
possible for me here and now to indicate
what amount will be given.

Many hon. Members have expressed
their opinion on the desirability or
otherwise of holding the mid-term
elections in November. The position
of the Government of India is clear.
The time for mid-term elections is to be
fixed by the Chief Election Commis-
sioner or the Election Commission and
we requested him to fix a date as early
as he could. He went to Calcutta and
met the representatives of leading poli-
tical parties and fixed a certain date in
November. If the date has to be chan-
ged the Chief Election Commissioner
will have to consider again all the
factors available tohim. He may or
may not change the dates. 1 hope
he would consult the representatives
of political parties again and then take
a final decision and I am quite sure he
will take into account the views expres-
sed in this hon. House. We are not
at all concerned whether the elections
are held in November or later. We like
it 1o be held as early as possible but
we leave the judgment entirely to the
Chief Election Commissioner.

Some amendments seek to extend
the President’s rule by three months.
I understand the anxiety of the hon.
Members who have moved those
amendments and they probably think
that if it is extended by six months, the
elections might be postponed. What
I have said a'ready should remove the
misgivings in their minds. We are not
at all mterested in continuing the
President’s rule till the expiry of the full
period of six months. The normal
practice is. that we ask for six months.
It is common knowledge that if the
clections are held as we expect they
would be in November and a represen-

- tative Government is formed in West
Bengal, the Presidential Proclamation
will be revoked immediately. There 15
no question of our continuing the
President’s rule even after that. This
is an enabling provision and the Pro-
clamation will be revoked immediately
a representative Government is formed.
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And in view of this explanation, I hope
the hon. Members will withdraw the
amendment that they have tabled.

Some hon. Members have neationed
the problems facing the city of Calcutta.
We know that there are stupeadous
problems, in the city of Calcutta,
which is the largest city of our couatry
and it has got very many problems
connected with very many situations
which were not entirely under the con-
trol either of the local administration
or of the State Government. But, as
I have explained earlier in my speeches
regarding other States, the same policy
will be followed by us here. Where we
want to undertake measures of public
good and we want to implement them
very speedily, we do not want to take
up such matters as will cast a serious
financial burden on the forthcoming
Government. We do not want to
make a decision or start a work which
will be a financial burden on the coming
Government, and they may not like
that kind of thing, and I do not think
in the interim period, when we are
governing ths State of West Bengal,
we should take any such step. But
wherever there are cases where money
has been sanctioned, there is no dispute
about it, and where the work has not
been carried out in an expeditious man-
ner or is behind schedule, we would
definitely like to do our best to carry
it forward. But we should not like to
commit the future Government to any
kind of financial expenditure or burden
when the President is ruling the State.
This is our position as far as the major
matters are concerned.

SHRI JYOTIRMOY BASU: Is
not the sum of Rs. 200 crores given by
T. T. Krishnamachari during his pe-
riod for the development of greater
Calcutta being diverted ? We want an
answer.

SHRIVIDYA CHARAN SHUKLA:
In my speech, I had mentioned some-
thing about the labour situation. But
certain hon. Members have made some
references to that. Mr. Jyotirmoy Basu
was pleased to say something about the
unemployment situation there. 1 want
to give some figures to the House as to
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what we have been able to achieve
as far as the workers’ condition and
workers' employment in West Bengal
are concerned. When President’s rule
came in West Bengal, there weie 44,372
workers involved in closures, strikes
and lock-outs. At present, there are
only 20.473. This shows to what ex-
tent we have been able to improve
and for even what remains to be done.
it is not necessarily, ..

SHRI1 JYOTIRMOY BASU :
helpful statisticians they have !

SHR1VIDYA CHARAN SHUKLA:
It is not as if we are satisfied with it.
We would not like anybody to remain

Very

unemployed, but the situation that .

prevailed immediately before President’s
rule has got its own back-leash ; we
will take time ; may be it will take
many months cr many years completely
to wash out the bad effects of the eco-
nomic depression or the political insta-
bility or whatever it is—I do not want
to use any strong words for it—but
this quite unwholesome and un-
healthy situation was created. It is
slowly being brought back to normal
and these efforts of ours have brought
down the number of workers who are
affected by closures, strikes and lock-
outs to this number, and we hope it will
go down further.

We have already appointed a survey
team to survey the closed industrial
units and see what we can do again
make them start. | hope as a result
of this survey and our efforts we shall
be able to activise more and more indus-
trial units there, so that the workers
who have no work at present will get
back their job.

Certain references were . made to
police atrocities. Here, [ am not
holding any brief for anybody. But
1 would again repeat whereas the police
force has been trying to do its work in
very difficult and very complicated
situations, it is likely that there may
have been stray cases heic and there.
But the atrocities or wrong behaviour
are always tackled and we want to put
down such cases ; whenever we find
that the offenders are doing like this,
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we would like to take action against
that and see that such cases do not occur.
But by and large [ would say that the
efficiency of the police has become
better . The reason why it has become
better is, there is no political inter-
ference with the work of the police.

As far as the law and order situation
is concerned, some hon. members have
said that it has worsened and the crimes
have gone up. | would submit that
except under two heads of crime,
the figures have gone down in every
other head. Even in those two heads,
the increase is marginal. So, it is not
proper to say that it has worsened
after President’s rule.

Regarding starvation deaths, in my
opening speech, | had said that when
President’s rule was imposed. a certain
number of people were being served
by the modified rationing scheme.
After imposition of President’s rule,
we brought a very much larger portion
of the population under this scheme.
We also increased the quantum of rice
in the ration. It was 2.75 kgs earlier.
We have increaed it further.

All this effort has been made by the
local administration with local resour-
ces. By marshalling the resources
properly and by intensive internal
procurement, by procuring more food-
grains and distributing them better,
they have been able to achieve these
results. I checked up and 1 am told
that no starvation deaths have taken
place. There have been reports in
newspapers and some reports were
received by the West Bengal Govern-
ment. They made on the spot enqui-
rics. Those enquiries did nmot subs-
tantiate any of these allegations. They
have denied that any starvation death
has taken place in West Bengal.

SHRI B. K. DASCHOWDHURY :
Is the minister prepared to have a
judicial enquiry about the starvation
deaths ? 1 will prove six cases in my
district of Cooch-Behar alone. I am
stating this with full responsibility.

SHRIVIDYA CHARANSHUKLA:
If the hon. member gives specific
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cases, we shall have enquiries made
and if they are found true, we will have

" no difficulty in admitting it. Tt is not

for me to say that they have taken
place or not. If enquiries reveal that
they have not taken place, I cannot
agree with the hon. member. But if he
gives specific cases, we shall definitely
have enquiries made.

About the vigilance cases, wherever
the Vigilance Commissioner has framed
charges and recommended depart-
mental proceedings, proceedings have
been started. But wherever he has
not been able to formulate charges,
proceedings have not taken place.
But as soon as the charges are formu-
lated, proceedings will be initiated.
I can assure the House that nobody
who is suspected to be currupt will be
spared under the President’s rule.

SHRI JYOTIRMOY BASU: 1
made a specific request for the names
of those officers against whom the
Vigilance Commissioner has made
charges of indulging in corrupt prac-
tices. Will he give these names?

SHRI VIDYA CHARAN
SHUKLA :  This information has
already been given during the Question
Hour in the Rajya Sabha. If the hon.
member takes the trouble of tabling a
question, ful! information will be given.
We do not want to hide anything. We
need not give names of those persons
whose cases are bcing investigated.
But wherever investigations have been
completed and proceedings have been
started, those n 'mes can be given.

Shri Tridib Kumar Chowdhury re-
ferred to the meeting of the consultative
committee. We want to hold a meet-
ing as soon as possible. [ think within
one or two weeks of the end of the
session of Parliament, we shall be able

~10 hold a meeting. In these meetings,

we consult many things, apart from
legislative business. All hon. members
who are members of the committee
are most welcome to bring forward
any matter they like before the com-
mittee.

ture (Delegation of Powers) Bill
Having said this, Sir, I would com-
mend this Resolution to the acceptance
of the House.

MR. DEPUTY-SPEAKER : 1 shall
put all the amendments together.

Amendments Nos. | and 5 were put and
negatived

MR. DEPUTY-SPEAKER : The
question is :

“ That this House appioves the
continuance in force of the Pro-
clamation dated the 20th February,
1968, in respect of West Bengal issued
under article 356 of the Constitu-
tion by the President, for a further
period of six months with effect from
the 22nd September, 1968."”

The motion was adopted.
16.56 Hrs.
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